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PARLIAMENT OF INDIA
Wednesday, 27th February, 1952

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

ECAPF.E

*240. Shri A. C. Guha: Will the Prime
Minister be pleased to lay on the Table
a statement showing the economic ac-
tivittes of E.C.A.F.E. Organisation with
special reference to

(i) development of mutual trade re-
lations;

(ii) industrial development of the
E.CAF.E. countries; and

(iii) pooling up of raw materials and
any scheme for attaining self-sufficiency
in raw materials?

The Deputy Minister of External
Affairs (Dr. Keskar): The »attention
of the Hon'’ble Member is drawn to:

(i) paragraphs 50 to 113 of the
Report of the Economic Commission
for Asia and the Far East (7th
Session) tc the Economic and Social
Council (Doc: No. E/CN.11,376); and

18 of the draft
Annual Report of the Economic
Commission for Asia and the Far
East (8th Session) to the Economic
and Social Council: (Doc: No. E/CN.
11/L,21). Copies of both these re-
ports .have been placed in the Parlia-
ment library.

Shri A. C. Guha: Sir, I find no reply
has been given to part (ili) of my
question, i.e. “Pooling up of raw
materials and any scheme for attain-'
ing self-sufficiency in raw materials.”

408 PSD

(ii) pages 7 to

362

Dr, Keskar: The hon. Member will
find the general plan with regard to
that also in these reports I have
referred to. As I said, copies of these
reports are in the Parliament library
and if my hon. frlend wants, I have
got my copies here.

Shri A, C. Guha: May I know, Sir,
whether there is any scheme for mu-
tual cooperation among these coun-
tries so that at least in the matter

of foodstuffs these countries may
attain self-sufficiency?
Dr. Keskar: I think at the last

session of the E.C.AF.E. which was
held at Rangoon there was some
discussion or resolution ory this item.
I also think my hon. co%gue the
Deputy Minister of Conmimerce and
Industry will be able to ‘throw light
on the subject as he was the leader
of the Indian delegation to that
meeting,

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): Yes,
on proper notice.

Shri A. C. Guha: Sir, some reports
came in the newspapers to the effect
that this session passed an alarmist
resolution regarding the food situation
in the South-east Asian countries,
Will the Deputy Minister of Com-
merce and Industry tell us what the
position is?

Shri Karmarkar: With your permis-
sion, Sir, I would like to add to what
my celleague here has said that......

Mr, Speaker: He may make a short
statement,

Shri Karmarkar: No statement,
Sir, but only a short reply. There
was no resolution at the last session
of the E.C.A.F.E. Menticn was made
in the annual report that there was
an overall food deficit; but there was
no alarm about it, nor any alarmist
news about. it.



363 Oral Answers

. Shri A C. Guha: At present there
is food deficit and does the resolu-
tion of the E.CAF.E also say that
in the near future there is no possi-
bllity of self-sufficiency in food being
attained.

Shri Karmarkar: I should like to
make myself sure about it before
answering that question.

INDUSTRIAL CO-OPERATION WITH US.A.

*242. Shri M. Naik: (a) Will the
Minister of Commerce and Industry be
Pleased to state how far it is a fact
that }hq Government of India are
negotiating through their Embassy in
the US.A., for industrial co-operation
with India and if so, with what re-
sults so far?

(b) What is the reaction in US.A.
to the reported proposal of our
Ambassador in U.S.A. to the effect that
US.A. and Indian business interests
should get together to establish joint
enterprises in India?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
Various suggestions have been made
for encouraging American coopera-
tion for improving and expanding
Indian Industry. Qur ‘Ambassador
in the United States has also made
suggestions in this regard, All thesge
are being examined by the Govern-
ment of India as hon. Members
are aware, our general policy regard-
ing foreign participation In and assis-
tance. to Indian Industry has been
explained by the Prime Minister on
more than one occasion.

Shri M, Naik: May I know in
what sectors of industry is foreign
industrial co-operation sought for?

Shri Mahtab: As far as I am aware,
there is no definite proposal for any
such cocperation between American
capital and any particular industry,
and whether American capital will
be available for any particular indus-
try or any sector of it, But there
is the general talk of foreign co-
operation and except this I am not
aware of anything else,

Shri M. Naik: May I know whe-
ther there are other countries also

from which such cooperation is bein
asked for? P g

Shri Mahtab: That I do not know.

Shri A. C. Guha: May I know it
there has been private investments in
India from U.S.A, citizens?

Shri Mahtab: I am not aware of any
such investment.
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Shri A, C. Guha: Is there any nego-
tiation now going on as regards any
particular industry for which the U.S.A.
may help the Indian Government with
money?

Shri Mahtab: No, no such negotia-
tion in regard to any particular indus-
try is now being carried on.

Shri M. Naik: Is the hon. Minister
aware that a statement was publish-
ed in the papers sometime back to
the effect that India is also having
negotiations with a view to have
industrial cooperation from Germany?

Shri Mahtab: Generally we are
seeking cooperation from everybody
and therefore there is this general
talk and there are general appeals.
But I am not aware of any particular
negotiations with regard to any parti-
cular industry so far as India is
concerned.

Shri R. Velayudhan: May I know,
Sir, whether any preferential treat-
ment is given for industrial coopera-
tion between the U.S.A. and India?

Shri Mahtab: That has been made
clear on more than one occasion by
the Prime Minister. There 1is no
preferential treatment either towards
the U.S.A. or any other country. The
preference is all to ourselves.

DipLoMAaTIC RELATIONS

. *243. Shri M. Naik: Will the Prime
Minister be pleased to state what are
the different countries with whivh India
has and also proposes to have exchange
of diplomatic relations?

The Deputy Minister of External
Affairs (Dr. Keskar): India has diplo-
matic relgtipns with all recognised
countries. Where we have no diplo-
matic representation our interests are
looked after by the diplomatic re-
presentatives named by us. We have
exchanged diplomatic representatives
with the countries named in the
statement laid on the Table of the
House. [See Appendix II, annexure
No. 1]. .

It is not possible to give the names
of countries with whom we might
hereafter exchange diplomatic re-
presentatives. Our general policy is
to try to exchange diplomatic re-
presentation when it is necessary in
our national interest to do so.

Shri M. Naik: Sir, from the State-
ment I find there are some countries
with which India had diplomatic
re'ations sometime back and now it
is proposed to open new offices there.
Am I to understand that we had no
offices before in those countries?
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Dr. Keskar: I hope the hon. Mem-
ber understands that In a country with
which we have got many and multi-
farious connections, commercial and
otherwise, it is necessary sometimes,
for the sake of our own interests, to
have more than one office. By office,
we do not mean the main office of our
embassy, but rather consulates and
such other offices, as may be neces-
sary for our interests.

Shri M. Naik: The Statement also
says that there are certain proposals
for opening non-diplomatic missions.
What does rthis mean?

Dr. Keskar: Generally consulates
and such commercial offices are call-
ed non-diplomatic offices.

Shri Kamath: Is there any pro-
posal to enter into consular if not
diplomatic relations with Spain?

Dr. Keskar: No, Sir.

Shri A. C. Guha: How does India
stand now in relation with Israel?

Dr. Keskar: India has recognised
Israel: but for the moment there is
no proposal to establish any diploma-
tic exchange of representatives.

Shri A. C. Guha: Has any represen-
tative come from Israel or gone to
Israel?

Dr. Keskar: There is no formal
notice; but we have had proposals
from Israel Government that a preli-
minary visit byg their representative
for increasing tirade relations with
India may take pldce soon.

EXPLOSIVE ANALYSIS LABORATORY

*243-A. Dr. M. M. Das: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) whether it is 4 fact that a new
Explosive Analysis Laboratory is con-
templated to be set up in Calcutta
wvery soon; and

(b) if so, whether the plan has been
finalised?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) and
(b). A Chemical Laboratory for the
analysis of explosives has already been
set up in Calcutta and has been
functioning since 1st November, 1931.

Dr. M. M. Das: May I know whe-
ther any other chemical analysis
lsboratory has been established in
any other part of India?

27 FEBRUARY 1952

Oral Answers 366

Shri Gadgil: No, Sir. This one
was opened at the express request of
the West Bengal Government which
had quite a large number of accidents
due to bomb explosions and in order
to facilitate prosecutions such a
laboratory was found absolutely neces-
sary and hence the Central Govern-
ment agreed to its establishment.

Shri Chattopadhyay: Who bears the
cost of this laboratory? Is any part
of it being borne by the Government
of West Bengal?

Shri Gadgil: Presumably the cost
{s borne by the Central Government.

STEEL

*244, Shri M. Nalk: (a) Will the
Minister of Commerce and Industry be
pleased to state what is the present
position of steel production in India?

(b) Have Government arrived at any
definite decision by now as to how soon
the proposed steel factories are going
to be set up?

The Minister of Commerce and In-
dustry (Shrl Mahtab): (a) The total
:ct’eel production in 1951 was 1,040,000

ns.

(b) Not yet, Sir.
|/ Tife O] : W7 g a §E)

-

g foe @ @ tfaivemw §

TARZ G FAT SH1 WA o AT
g aw A & A Igw fred F
5 W Q@ § A A dwefEt
$ a7 7 wF I HAE?

|Seth Govind Das: Is it a fact that
the Government wanted to obtain a
loan for these factories? If the answer
be in the affirmative, what is the
reason for delay in obtaining that
loan and in the setting up of these

factories?]

Shri Mahtab: It is financial difficul-
ty. The non. Member has made some
presumptions in his question. I do not
subscribe to any of the presumptions
particularly to that at any time loan
was asked for and it was not subscribed.
I am not aware whether a loan was
asked for. Anyway because of the
financial difficulties the steel plants have
not been proceeded with.
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Shri Kamath: Is it not a fact that
the Minister stated in the House last
year that as regards the two plants
that would be set up in India when
finances became available, the first

lant would be set up in Madhya

radesh?

Shri Mahtab: That reminds me of
the story of Kalnemi. It is not known
whether it will be set up and when it
will be set up. Whether it will be in
Madhya Pradesh or Orissa or some-
where else will depend on the circums-
tances prevailing then.

43 nife o : 3T w7 a8 T
T TR maddr g F
Fofr aifedt fafeas s 9 @

-

R AFTHET F qEUNET GHT #)
forar a1 fs & Y wizw § & agen
e wea  N3W | qrfyd  fwar
ST |

[Seth Govind Das: Is it not a fact
that the Government had determined
their policy in this regard and that
they had written to the Madhya
Pardesh Government informing them
that the first of these two plants
would be set up in Madhya Pradesh?]

Shri Mahtab: I don't contest that.
That is not the point at issue.

Shri M. Nalk: May I know the maxi-
mum production capacity of the steel
plant till now installed in India?

Shri Mahtab: It is about as much
as the production to-day.

Shri M. Naik: May T know whether
it is a fact that India will soon be
facing an acute scarcity of steel?

Shri Mahtab: India has been facing
steel scarcity for many years past.
The total requirements of India is
about filve million tong of steel

whereas the production |
million tons. P ot s about one

SBhri M. Naik: What are the coun-
tries from which w
our steel supplies? ® 876 now geiting

Shri Mahtab: We get from various
countries—U.K., France, Belgium etc.

Shri M. Nalk: Is it a fact that recen-
tly U. K. has enhanced its steel prices
and if so what is its reaction on our

supplies?
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Shri Mahtab: That news was only
published yesterday and it is too early
to find out the reaction.

| nifex x| : w7 AT
fw naddz g dw F Q@ dwefar Ak
wTar w1gd) € AR afgag awad &
wAr g am o g § fF a8 Y
EE F IVGTH A O T
U F T N AT § ?

[Seth Govind Das: Is it a fact that
the Government propose to set up two
more factories? If the answer be in
the affirmative, is it true that it is
planned to establish one of these in
Orissa " and the other in Madhya
Pradesh?]

Shri Mahtab: Government would
like to have as many steel plants set
up as possible not only to meet our
own needs but also for export pur-
poses but some years past Govern-
ment decided 1o have two steel plants
if possible but that has not been done
and the reason I have explained in
this House on many occasions. That
could not be done owing to financial
gifﬂculties. That matter remains

ere.

PAYMENTS To U.N.O. ETC. ON BEHALF OF
PAKISAAN

*248. Dr. M. M. Das: Will the Prime
Minister be pleased to state:

(a) the years for which the Govern-
ment of India paid to the UN.O., F.AO.
and the I.C.A.O., as successor of the un-
divided Government of India, the
share of Pakistan’s contributions to
those International Organisations;

(b) the total amount so paid by
India on behalf of Pakistan; and

(c¢) whether the amount has been
realised and if not, why not?

The Deputy Minister of External
Affairs (Dr. Keskar):

NO. FAC. 1CA.Q
(a) 1948 1047-1948 1947.1948:
(16-8.47 to  (15.8-47 to-
81.12.48) 31-12.48)
242,886 $51,780 $15,635
(b) § 242,886 § sisess
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(c) These amounts have not yet
been realised. The recovery of con-
tribution to the U.N., paid on behalf
of the Government of Pakistan is the
subject of correspondence with that
Government. The question of the
contributions to the F.A.O. and the
I.C.A.O. is also under correspondence
with the Government of Pakistan and
the heads of these two Organisations.

Shri M. M. Das: May I know whe-
ther any arrangements for realization
of this loan to the Pakistan Govern-
ment were made during the time when
payments on behalf of Pakistan Gov-
ernment were made by India?

Dr. Keskar: No, Sir.

Dr. M. M. Das: May I know whether
these amounts form a part of Pakis-
tan's debt to India and it will be
fggisig’ered along with other debts to

a?

Dr. Keskar: Whatever Pakistan
owes to India is a part of the Pakis-
tan’s debt to India. It is not includ-
ed in what might be called the Con-
solidated Debt which was divided be-
tween India and Pakistan. Thig is a
sum outstanding and which Pakistan
owes to India. My friend is at liberty
}od?ay that this is Pakistan’s debt to
ndia.

Dr. M. M. Das: May I know what he

means by the Consolidated Debt?

Dr. Keskar: Consolidated Debt is
the debt of the undivided India.........

The Minister of Finance (Shri C. D.
Deshmukh): I answered a question
in regard to this only a few days ago.

Dr. M. M. Das: May 1 know the
reason why this loan was not realiz-
ed from Pakistan’s share of Sterling
balances?

Dr. Keskar: I am at a loss to under-
stand how we can realize from Sterl-
ing Balances.

Mr. Speaker: The point of the
question was whether these debts
could not be adjusted in the Sterling
Balances to their credit in England
by debiting them to Pakistan and
crediting them to our account.

Shri C. D. Deshmukh: I don't know
the chronology of this but a part of
the Sterling Balances was transferred
to Pakistan in relation to our division
of note liability. There are a few
outstanding items. There are some
items in our favour and on the other
hand Pakistan has claims still out-
standings in regard to some notes
which they have transferred to us.
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That was one of the subjects which
was discussed at the financial con-
ference. 1 mean there are .outstand-
ings on both sides.

" Sarvodaya TRAINEES

*249. Shri Raj Kanwar: Will the
Minister of Planning be pleased to
refer to the reply given on the 1lth
February 1952 to a . supplementary
question arising out of my starred
question No. 43 regarding Sarvodaya
Centres and state:

(a) the number of Sarvodaya
trainees who have so far completed
their tralning;

(b) the usual period fixed for such
training; and

(c) the total number, State-wise, of
Sarvodaya trainees in the country?

The Minister of Finance (Shri C. D.
Deshmukh): (a) to_(c). Informa-
tion received from Bombay, Punjab,
Madhya Pradesh and Tripura is lald
on the Table of the House. [See
Appendix II, annexure No. 2].

Information from Hyderabad, Kutch
and Rajasthan ig awaited.

Shri Raj Kanwar: May I know
what is the amount of stipend given
to each trainee during the training
period?

Shri C. D. Deshmukh: I would lke
to explain that Government’s interest
in these centres is a somewhat bene-
volent and tendentious one only, as
one of the forms for development.
The matter primarily lies within the
sphere of State Governments and we
are not in a position to give any de-
tails in regard to the running of these
centres.

Shri Raj Kanwar: Are any educa-
tional qualifications laid down for
trainees?

Mr, Speaker: I think it is better it
hon.- Members will refer to the state-
ment which is placed on the Table of
the House.

Shri C..D. Deshmukh: The State-
ment gives replies to specific questions
only and that is the number of
trainees. The point I made was that
every question in regard to details
requires separate notice because of
the reason I have mentioned.

Shri Sohan Lall: What subjects are
taught in these centres?

Mr. Speaker: He is going into de-
tails. The hon. Minister has stated
that he has no information regarding
details.
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GOVERNMENT HousING FACTORY, DELHI

#250, Shri Kamath: Will the Minister
of Works, Production and Supply be
pleased to state: :

(a) whether any decision has been
taken with regard to the future of the
Go:emment Housing Factory, Delhi;
an

(b) it so, what it will produce, and
when?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): (a) and (b). I would invite
attention to my reply to the hon.
Member's unstarred question No. 294
on the 21st September 1931. Negotia-
tions with certain firms are now in
progress and Government hope to
finalise a scheme for the future utili-
sation of the factory shortly.

Shri Kamath: May I bring to your
notice that I have been furnished a
statement which gives answers to (a),
(b) and (c) of the question, whereas
my question has got only two parts.
The answer read out just now differs
from the answers given to me.

Mr. Speaker: There must be some
mistake somewhere. The hon. Mem-
ber should take the Minister's answer
as correct and proceed.

Shri Kamath: Shall I discard this
then?

Mr. Speaker: He may make any
use of it.

Shri Kamath: Is it a fact that the
Standing Committee of the Works,
Production and Supply Ministry at its
last meeting came to the conclusion
that it may be necessary to write off
the value of the plant and machinery
of the existing Housing Factory which
could not be utilised or disposed of?
If so, what is the value of the plant
aggl machinery that is to be written
off?

The Minister of Works, Production
and Supply (Shri Gadgilr: 1 shall
answer that question since my hon.
friend will not be here to trouble us
any more about the Housing Factory.

Shri Kamath: On a point of order,
Sir, is it proper to make a reference
like that?

Mr. Speaker: He expressed only
his fears, 1 believe.

Shri Kamath: Even apart from that,
is it proper for the Minister to say
that he is troubled by questions?
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Mr, Speaker: It is only his own
reaction.

Shri Kamath: Then I leave it to
him. I hope the other Ministers do
not think like that.

Shri Gadgil: Nothing wrong was
meant. He must take it in the light
in which I have said it.

Shri Kamath: I don't see the light
that you see?

Mr. Speaker: I have now got the ex-
planation of the seeming contradiction
which the hon. Member pointed out. ,
The hon. Minister’s answer with him
refers to the answer given to the
previous unstarred question. I had
issued a general order that wherever
there is such a reference to the un-
starred question, a copy of the ques-
tion should be supplied. So, what he
has got is a copy of the other question.

8hri Gadgil: Sir,. in order to give
as much information as I can to the
hon. Member and the House I may say
that the decision of the Government is
two-fold. It is the intention of the
Government that a part of the factory
is to be used for the purpose of manu-
facturing ready-made houses and a
part of the factory is to be used for the
manufacture of asbestos sheets. As
regards the first, negotiations have
been going on with a firm, wviz., Messrs.
Valenberg and Co. In the course of
several meetings with the represen-
tatives of that firm a new formula for
the purpose of manufacturing pre-
fabricated houses was suggested by
them. This formula consists of a pre-
stressed concrete construction, but in
view of our past experience which has
not been very happy in respect of
such new methods in India, we desir-
ed the company to let us have the
prototype which can be examined by
our experts. Our information is that
a prototype house has been shipped
towards the end of January. As soon ‘
as it is received here it will be exa-
mined by our engineers and after that
if we come to the conclusion that we
should conclude negotiations with that
firm that will be done.

As regards the second part, the
position is that the raw material for
the manufacture of asbestos is not
available in abundance in India; what-
ever is available in the Cuddapah
mines is not sufficient. Apart. from
this Messrs. Asbestos Cement Limited
have a practical monopoly of this raw
material. We therefore thought it
better to enter into negotiations with
this company and negotlations are go-
ing on with the company on the lines
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that they should treat this factory on
par with their three factories in this
country in the matter of supply of
raw material. The second condition
which though not yet accepted is under
consideration is that they should have
some interest in the running of this
factory. The point is that {if we
want to manufacture asbestos sheets,
on the one hand we must have an
abundant supply of raw material and
on the other as far as possible there
should not be any competition between
the products of the Government fac-
tory and the products of the other
three factories which are owned by
Messrs. Asbestos Cement Ltd. So,
the negotiations are going on. As
soon as they are finalised the factory
wil) start. The position of that factory
being such that it should be run on
commercial principles, it may be neces-
sary at that time to write down a pért
of the value of the plant. That is the
full position which I have disclosed to
the House.

Shri Kamath: As regards the manu-
facture of prefabricated houses in this
factory will the same old process be
followed or are experiments in prog-
ress for devising a new process for
the manufacture of panels?

Shri Gadgil: As 1 have stated, a for-
mula was presented to us by this firm
but we would not come to any decision
unless we saw the prototype. The
prototype will arrive soon or may have
arrived by now and after seeing it we
will decide. But it is the clear decision
of the Government that inasmuch as
this was started as a housing factory
at least a sulstantial portion of this
factory must be used for the manufac-
ture of such houses.

Shri Kamath: Is the factory being
continued at present on a care and
maintenance basis and, if so, for how
long will it be continued on that basis?

Shri Gadgil: It is going on on that
basis and we hope to finalise our plans
before the current tflnancial year :s
over.

Shri Kamath: In view of the fact
that a large part of the factory will
be diverted to non-housing manufac-
ture. is the name of the factory going
to be changed?

Shri Gadgil: It will be considered
at the relevant moment.

Shri A. C. Guha: Are we to under-
stand that this factory will be put
under two separate companies or
there will be two wings of one
company?
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Shri Gadgil: Even that question I
cannot answer now, but as I have
stated, broadly we have taken the
decision that a part of the factory
will be used for the purpogse of manu-
facturing houses and a part for the
purpose of  manufacturing asbestos
sheets. What will be the organisa-
tional set-up I cannot say now till we
are in a position to see the final agree-
ment with the two parties concerned.

Shri A. C. Guha: In view of the fact
that two wings will be run by two
separate commercial bodies how are
they likely to be co-ordinated?

Shri Gadgil: I have not said any-
thing of that sort.

INDIAN MILITARY MISSION TO NEPAL

*251. Shri A. B. Gurung: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that an
Indian Military Mission has been sent
to Nepal; and

(b) if so, the probable duration of its
stay in Nepal?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
At the invitation of the Government
of Nepal a Military Mission is being
sent to Kathmandu for consultation
and advice regarding re-organisation
of their army. It is not possible to
fix the duration of their stay in Nepal
as it will depend upon the nature of
their work there.

Shri A. B. Gurung: May I know its
composition?

Dr. Keskar: I would require notice.

Shri A. B. Gurung: May I know
whether this 1ission consists of
Nepalese nationals serving in the In-
dian Armed Forces?

Dr. Keskar: This is a Military
Mission of the Indian Army and it is
not necessarily composed of Nepalese
nationals in the Indian Army.

q Mawawm: @ famws =1

Td dqe & g AN g wrw
gHER 3N ?

[Seth Govind Das: Who would

bear the expenses of this Mission, the

Government of India or the Govern-
ment of Nepal?]

ToM@T : AT F I7 7 AS
AqTe &Y FIHTC AN |
[Dr. Keskar: The Nepal Govern-

ment would bear the expenses of this
Mission.]
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Shri A. B. Gurung: May I Kknow
the total strength of this Mission?

Dr. Keskar: I would require notice
but approximately about 20 to 25 offi-
cers will be in this Mission.

Shri Kamath: Was the invitation,
Sir, or request to send a Mission to
Nepal sent by the present Govern-
ment of Nepal or before the change-
over to Mr. M. P. Koirala’s Ministry?

Dr. Keskar: I will not be able to
furnish the date on which this parti-
cular invitation came but the specific
invitation for this particular Mission
has been sent by the present Govern-
ment. But I might inform my hon.
friend that the Nepalese Government
has been pressing for some time that
we should help them in the re-
organisation of their Army.

Shri Kamath: Is the Minister in a
position to tell the House or communi-
cate to the House the text of the
invitation sent by the Nepal Govern-
ment to India?

Dr. Keskg.r: No, Sir.

Shri R. Velayudhan: May I know
whether the Minister is aware of an
allegation that the India Govern-
ment has offered its military forces
for the suppression of the political
parties in Nepal?

Dr. Keskar: No, Sir. I have not
seen that particular allegation.

Dr. M. M. Das: May I know whe-
ther the servicemen serving in this
mission are recruited from all the
three wings, i.e. the Land Army, the
Navy and the Air Force?

Dr. Keskar: It is very difficult to
say what the Navy will do in a mili-
tary mission in Nepal.

Mr. Speaker: I am going to the
next question.

CoPRA AND CocoANuT O1t. (IMPORT)

*253. Shrl Lakshmanan: Will the
Minister of Commerce and Industry be
pleased to state:

(a) which are the countries from
which conra and coconut oil are im-
ported; and

(b) what is the quantity of copra
and coconut oil imported from the
different countries during the last
twelve months ending January, 1952
and what are their respectiye prices,
giving figures separately for each
month? ’

The Deputy Minister of Commerce
and Industry (Shrl Karmarkar): (a)
The principal countries from which
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copra and coconut oil are imported
are Ceylon, Singapore, Federated
Malay States and the Philippines.

- (b) Two statements are laid on
the Table showing information upto
November 1951. [See Appendix II,
annexure No. 3].

Information in respect of December
1951 and January 1952 is being
collected.

Shri Lakshmanan: The statement
does not give any idea of the landed
price of coconut oil during the period
mentioned. I should like to know
from the hon. Minister whether he
will be able to give the landed price of
coconut oil in India that was import-
ed from Ceylon during January 1952
and December 19517

y J

Shri Karmarkar: I am sorry my
hon. friend has not followed the
reply. I said that the figures for
December 1951 and January 1952 are
being collected, and my hon. friend
can easily calculate the landed cost
by adding to the cost of coconut ofi
in the particular exporting country
the import duty imposed here.

Shri Lakshmanan: May I know
whether the reduction of import duty
on copra and coconut oil by the Gov-
ernment of India to conform to the
corresponding reduction of export duty
by the Ceylon Government is the
result of concerted action by the two
Governments or is it merely a matter
of coincidence?

Shri Karmarkar: No, Sir So far
as I know there has been no concerted
action and the action has been taken
on different dates.

Shri Lakshmanan: As between
those who use coconut oil for food
purposes and those who use it for
industrial purposes, may I know
which particular class stands to gain
by the fall in price of this commodity?

Shri Karmarkar: I think, Sir, that
both the classes stand to gain.

Shri Lakshmanan: Which  cne
stands to gain more?

Mr, Speaker: He has said both.

Shri Alexander: May I know whe-
ther, when the decision to reduce the
import duty was taken, the Coconut
Committee was consulted?

Shri Karmarkar:
for that.

1 require notice
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CorroN P1ECE GOODS

*254, Shri Jnani Ram: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of un-utilized cotton
piecegoods in the hands of ghe mills
asx))sd1 exporters as on the 31st December,
1 H - :

(b) the quantity sanctioned for ex-
ports;

(c¢) the countries to which exports
are to be made; and

(d) the period of licence?

The Minister of Commerce and
Industry . (Shri Mahtab): (a) 114
million yards and 66 million yards of
cotton piecegoods were left in the
hands of the mills and exporters
respectively.

(b) 430 million yards were fixed for
export during the first half of 1832.
This quantity includes 180 million
yards carried forward for shipment
during this year against licences
issued during the previous licensing
periods and the balance is available
for fresh licensing.

(c) Against 180 million yards
carried forward from last year licen~
ces are held by exporters for export
to the following countries:

Afghanistan, Pakistan, Ceylon,
Hongkong. Indonesia, China, Siam,
Burma, Malaya, Australia, New
Zealand, U, K. and other European
countries and also Iraq, British West
Indies, French Colonies, North Borneo,
Britisir East and West Africa, Belgian
Congo, Persian Gulf, Rhodesia,
Seychelles, Mauritius, Sudan, Aden,
Egypt, Eritrea and Hard Currency
countries.

Against 250 million yards available
for fresh licensing, special reservations
have been made for export to only
those countries with which the Gov-
ernment of India have bilateral trade
agreements as follows:—

Pakistan 575 million yards,
Afghanistan . 250 ™~
Au s‘ralia . 390 "
Burma . . 1600 v

Other chuntries . 1125 ’e

—_——————

Torar. 260°0 "

B

(d) All licences carried forward
from 1951 have been validated for
shipment upto the 30th June 1952
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while fresh licences issued during
1952 will be valid for six months with
1e.ﬂ'ec': from the date of issue of each
icence.

Shri Jmani Ram: May I know the
quantity actually exported during this
period?

Shri Mahtab: Which period?

Mr, Speaker: Exported to each
country or to all these countries?

Shri Jnani Ram: To all these coun-
tries collectively.

Shri Mahtab: During which period?

Shri Jnani Ram: May I know what
are the conditions of the bilateral
agreements?

Mr. Speaker: But what is the period?
Will he mention the period for which
he wanted the figures?

Shri Jnani Ram: Till 31st March.

Shri Mahtab: But 31st March has
not yet come.

Shri Jnani Ram®From 31st March
1951 up to 31st December, 1951,

Shri Mahtab: On the last occasion
I gave the figures. 1 amesorry I have
not got them here. I think I gave
them. two or three days ago.

Shri Jnani Ram: May I know what
are the conditions of the bilateral
agreements referred to by the hon.
Minister?

Shri Mahtab: Bilateral agreements
do not require any conditions. They
are mutual agreements, that is to
say, there is an exchange of letters~’
in whickr the commodities which are
to be exported from this country and
the commodities which are.to be im-
ported from the other country are
rgentioned. No other conditions are
there.

Shri Jnani Ram: Then, what are
the articles to be exchanged?

Shri Mahtab: I am sorry that
copies of the agreements are not with
me here. If he gives separate notice,
I'shall supply the information.

Shri M. C. Shah: May 1 know if
the hon. Minister is aware of the fact
that coarse and medium ' counts of
cloth are still sold at very much higher
prices than the control rates, and if
that is a fact, may I know whether
the hon. Minister contemplates the
total ban of the export of coarse and
medium cloth in order to avoid the
scarcity in the country?
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Shri Mabtab: I am aware of the
fact that even today there Is about
25 to 30 per cent. premium on coarse
and medium cloth. It is for that
reason that the export of medium and
coarse cloth has been practically
stopped except to countries with
whom we have entered into bilateral;
trade agreements. We have taken
very good care to see that unless we
are in need of very essential com-
modities from other countries we
shall not export our coarse and
medium cloth to those countries.

LooMs AND SPINDLES (INCREASE)

*255. Shri Jnani Ram: Will the
Minister of Commerce and Industry be
pleased to state:

(a) whether there has been an in-

crease in the country’s loomage and
spindlage;

(b) if so. how much;

(c) whether India will have to in-

:re;se the import of cotton this year:
n

(d) if so, the quentity thereof?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes, Sir.

(b) 4,540 Tooms and 1,459,014 spin-
dles since 1946,

(c) Yes, Sir,
(d) About 6 lakh bales.

Shri Jnani Ram: May I know the

countries from which cotton will be
imported?

Shri Mahtab: U.S.A., Egypt, East
Africa, Sudan and Pakistarg:p *

Shri Sivan Pillay: May I know whe-
ther in increasing the machine looms
in the country the Government has
given any thought as to how it will

affect the vast number of handloom
weavers?

Shri Mahtab: The hon. Member
must have known that it has been
notified that no new loom can be set
up without the previous sanction of
the State Government concerned. This
has been going on for the last two or
three years. With regard to certain
textile mills where it is found that the
mill will not be economically run un-
less additional loomage is provided,
there alone permission is given.

OCCUPATION OF ISLET BY PAKISTAN
Porice

*256. Shri Jnani Ram: (a) Will th
Prime Minister be pleased to statee:

(a) whether it is a fact that Pakistani
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Police occupied an islet near Murshida-
bad recently; and

(b) it so, whether the Indian Forces
have been able to re-capture it?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
From an interim report received from
the Government of West Bengal it
appears that there has been no occu-
pation of any Indian territory as men-
tioned in the question, There was 8
dispute regarding the crops over a
char which is in Indian territory.
Pakistan natlonals, assisted by local
Pakistan officers, trespassed into the
char and harvested the crop over 1200
bighas. The Murshidabad district
authorities took action to enable the
Indian nationals to harvest the rest of
the crop. The District Magistrates of
Murshidabad and Rajshahi have since
discussed the matter in a joint con-
ference and an interim settlement 1is
reported to have been reached.

Shri B. K. Das: May I know whe-
ther this is one of the chars over
which there was a dispute pending
the settlement of the boundary?

Dr. Keskar: No, Sir.

Shri B. K. Das: What is the name
of this char?

Dr. Keskar: I would require notice
of that question.

Shri Chattopadhyay: What 1is the
interim arrangement that has been
arrived at with regard to this dis-
pute? .

Dr. Keskar: The report has just
now been received by us that an in-
terim arrangement has been arrived
at. After further enquiries I would
be able to furnish the hon. Member
with further details,

NEW WORK TAKEN UP BY THE PLANNING
CoMMISSION

*257. Shri B. K. Das: Will the Minis-
ter of Planning be pleased to state:

(a) what particular item of new work
has been taken up as a part of the
programme” of the Five Year Plan; and

(b) whether any fund has been set
apart for the purpose?

The Minister of Finance (Shri C. D,
Deshmukh): (a) and (b). I[nformation
relating to new schemes included in
the Five-Year Plan which have been
taken in hand during 19851-52, is being
collected from State Governments and
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the Central Ministries. When it is

received, it will be
of the Hovse laid on the Tablg

ULLHASNAGAR TOWNSHIP

#258. Shrimati Jayashri: i
Minister of Rehabilitation b(ea;)lgg:dﬂ::
:;a(;ecg;]ed :!umibex;hof lt}?attached women
n in the Ullh -
ship (Kalyan Camp)? asnagar Town

(b) Is it a fact that Gover
a programme of segre atinngmtehnet 1:33
:at})al;:sti:eid women and ch?ldren and es-
Nng a separate camp f
in the Ullhasnagar Towns%ipgr women

The Minister of State f, -
tation (Shri A, P, Jain): (o;r) l:.e'll(.izbm

(b) Yes.

CrOoTH QUOTA TO WEST BENGAL

*258-A. Shrl 8. C. Samanta: will
the Minister of Commer )
be pleased to state: ¢c and Indus-

(a) the amount of cloth uo -
lotted to the State of West gen;:l .ita

the years from 1
year): 947 to 1951 (year by

(b) how much of the allotted quota

was taken over b
year): y the State (year by

(c), the number of nominated-. buy-
se{astewgo were rfcmtnmended by tge
overnmen o take
(year by year): and . delivery

(d) in how many cases the nomin
ted buyers failed or i d
to take delivery? pertially failed

The Minister of Commerce -
dustry (Shﬂ Mahtab): (a) tom(lg).n}&
statement is laid on the Table of the

House. [See Appendi
No. 4]. ppendix II, annexure

(d) Information is being collected
from the State Government and will
be placed on the Table of the House
as soon as received.

Shri S. C. Samanta: May I know whe-
ther' in certain bales received by
nominated buyers cotton piecegoods
were found which should have contain-
ed dhoties and sarees?

Shri Mahtab: I am not aware of
that. The nominated buyers of the
State Governments in that case could
have lodged their complaints with the
Textile Commissioner and I can assure
the hon. Member and through him the
nominated buyers that any complaints
so lodged will be properly looked into
and steps will be taken if there is any
misbehaviour on the part of any mills,
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Shri 8. C..Samanta: May I know
whether the figures of receipts of cloth
include the cloth ‘taken from West
Bengal and other mills?

Shri Mahtab: It includes West
Bengal and other mills also.

DELEGATIONS SENT OUT

*259. Babu Gopinath Singh: Will the
Prime Minister be pleased to state:

(a) the total number of delegations
that have been sent out of India by the
ngosxiernment of India during the year

(b) the purpose for which each of
these delegations was sent out;

(c) the total expenditure incurred on
each one of them; and

(d) the extent to which India has
benefited by these delegations?

The Deputy Minister of External
Affairs (Dr., Keskar): (a) to (c). The
required information is being collect-
ed and will be placed on the Table of
the House as soon as it is ready.

(d) The benefits derived from the
delegations sent out of India are not
always concrete and cannot, therefore,
be expressed in terms of value receiv-
ed for payments made.

DIRECTORATE OF EMPLOYMENT
EXCHANGES

*260. Shri Raj Kanwar: (a) Will the
Minister of Labour be pleased to state
whether it is a fact that the Directorate
of Employment Exchanges is proposed
to be made permanent?

(b) What is ' the strength of the
officers and ministerial staff of the
Directorate?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) The Directorate of
Employment Exchanges, which is a
part of the Directorate General of Re-
settlemeng and Employment, will be
made permanent if the Directorate
General of Resettlement and Employ-
ment is made permanent. The matter
is undér consideration.

(b) Officers.

Director of Employment Exchanges.
-1,

Deputy Director of
Exchanges—3.

Assistant Director of Employment
Exchanges—5.

Staff Training Officer—1.

Employment
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Ministerial Staff— .

Section Officer—1.
Assistants—5.
Clerks—4.

Shri Raj Kanwar: May I know since
‘when is the Directorate of Employment
E_.xchangesj functioning and whether
the appointment of the present
Director was made with the approval
of the Federal or Union Public Ser-
vice Commission?

Shri Jagjivan Ram: This Directorate
has been functioning since the incep-
tion of the whole Directorate General
of Resettlement and Employment and

the present incumbent was selected

through the Union Public Service
‘Commission.

Shri Raj Kanwar: May I know
‘what educational and other qualifica-
tions are expected in a director?

Mr. Speaker: I think we need not
&0 into those details. He has got the
reply that the Federal or Union Public
Service Commission has selected him.

Shri B. K. Das: What has been the
total expenditure over this Directorate
during the last year?

Shri Jagjivan Ram: I am afraid I
cannot give the figures off-hand. It
has been discussed several times here.
If my hon. friend gives me notice, I
shall supply him the figures.

Shrl Raj Kanwar: What is the pre-
sent salary of the Director and what
was he getting before in his previous
appointment.

Mr. Speaker: I am afraid he should
first get information on this point
privately with a view to ascertaining
whether there is anything really
seriously wrong. It is no use merely
making a suggestion that there |is
favouritism in the case of the present
incumbent. It is hardly fair to the
officer or the Minister.

INDUSTRIAL HOUSING

*245. Shri Jnani Ram (on behalf of
Skri S. N. Das): Will the Minister of
Labour be pleased to state:

(a) to what extent the Industrial
Housing Scheme drawn up by the Gov-
ernment of India in the year 1949 has
‘been given effect to;

(b) the extent of response that this
‘Scheme received from the various State
Governments and the industrial em-
ployers;

(c) the total number of houses built
under this Scheme in different States
ang the total amount spent over them;
An
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-
(d) whether the Scheme is still ih
operation?

The Minister of Labour (Shri Jag-
Jivan Ram): (a) The scheme was put
into operation in 1950-51 and a sum of
Rs. 1 crore, which was provided for
in the budget, was distributed as
follows:

Rs.
Bombay . . . 75 lakhs
Madhya Pradesh . . 10 ,,
Orissa . . . 10 ”
Bihar . . . 6 .

In the current year's budget a sum
of Rs. 168 lakhs was provided which
has been allotted as follows:

Rs.
Bombay . . . 44 lakhs
‘Bihar . . . 30 "
Mysore . . . 20 ,,
Hyderabad . . . 20 ,
Travancore- Cochin . . 10 ,,
Orissa . . . 10 »”
Madhya Pradesh . . 10 ,,
Assam . . . 10 ,,
Madras . . . 9 ”"”
Pun jab . B . 5 ,,

(b) In 1950-51, the scheme was
applicable only to Part A States and
the Governments of Bombay, Madhya
Pradesh, Orissa and Bihar participat-
ed in it. But during the current year,
the scheme has been extended to Part
B and C States as well (except Jammu
and Kashmir). In addition to the four
State Governments mentioned above,
the Governments of Madras, Assam,
Punjab, Hyderabad, Mysore, Travan-
core-Cochin took advantage of the
Scheme. The employers do not come
into the picture directly.

(c) Against the loan of Rs. 1 crore
advanced in 1950-51, 1712 houses have
been constructed in Bombay, 261 in
Orissa and 108 in Bihar and in addi-
tion the construction of about- 400
houses is expected to be completed in
Madhya Pradesh shortly. The esti-
mated total cost of all these houses
comes to Rs. 1.5 crores. Number of
houses constructed against the loan of
Rs. 1-68 croreg advanced during the
current year is not yet available.

(d) Yes, but from the next financial
year the Government of India propose
to introduce a subsidised Industrial
Housing Scheme, under which the
Houses will be constructed by the em-
ployers and the Government of India
will pay a subsidy equal to 20 per cent.
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of the cost of the houses, subject to
certain ceiling limits.

Shri Jnani Ram: May I know if the
amount sanctioned last year has been
fully utilised?

Shri Jagjivan Ram: I have already
replied that the amounts were allotted
to the different State Governments.

Mr. Speaker: Evidently the hon.
Member wants to know whether the
amounts were spent by the State
Governments.

Shri Jagjivan Ram: Some have
spent them and others are in the pro-
cess of spending them.

Shri Jnani Ram: May I know why
no sanction was given for working
the scheme in West Bengal?

Shri Jagjivan Ram: Because the
West Bengal Government did not ap-
proach us under this scheme.

Shri M, Naik: May 1 know to what
extent the employers and the State
Governments have contributed to the
materialisation of the scheme?

Shri Jagjivan Ram: Under the pre-
sent scheme we advanced interest
free loans. Two-thirds of the capital
cost of the construction is advanced by
us as interest free loans and one-third
is contributed either by the State Gov-
ernments or by some employer spon-
sored by the State Government.

Shri S. C. Samanta: May I know the
difference between the industrial hous-
ing scheme and the housing scheme
in plantation areas for labourers?

Shri Jagjivan Ram: The houses in
the tea plantations are constructed by
the tea planters themselves.

Dr. M. M. Das: In answer to a
supplementary question the hon. Min-
ister stated that West Gengal did not
approach the Central Government for
a part of the loan. Am I to under-
stand that the housing conditions of
the industrial workers in West Bengal
are satisfactory?

Mr. Speaker: How does that arise?
PERMITS FOR ENTERING KATHMANDU

#246. Shri Jnani Ram (on behalf of
Shri S. N. Das): Will the Prime
Minister be pleased to state whether
Indians going to Kathmandu, the
Capital of Nepal, are still asked to take

permits at Birgunj?

De Minister of External
Agrl:s (lf:tykeahr): Full facts about
the permit system were given - in
answer to question No. 277 and supple-
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mentaries thereto, on the 16th August
1951. There has been no further
development in the matter since then.
On account of continued unsettied
conditions in that country, no approach
has been made so far to the Nepal
Government for the removal of
restrictions on the entry of Indians
into Nepal.

Shri Kp.math: Is it a fact, as stated
by certain Nepal spokesmen in India,
that during the last few months, un-
fortpnately considerable anti-Indian
feeling has developed in Nepal and is
it a fact that consequently the number
of Indians proceeding or wanting to
proceed from India tg Nepal has fallen?

The Prime Minister (Shri Jawsharlal
Nehru): May I answer that question,.
Sir? So far as we are aware, there
has been no difference in the number
of Indians coming to and fro from
Nepal. As for the statements in the
press, I think they should be taken
with a grain of salt.

SrAyDING PARLIAMENTARY COMMITTEES

._#*247, Shri Jnani Ram (on behalf of

Shri 8. N. Das): (a) Wil the
Prime Minister be pleased to state
whether it is a fact that the Govern-

- ment of India have decided to abolish:

the Standing Parliamentiary Commit-
tees attached to various Ministries?

(b) If the answer to part (a) above
be in the affirmative, what are the
reasons that have led to this decision?

.(c) Is any new scheme under con-
sideration, by which Members of
Parliament will be associated with the
administration of different Ministries?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) to (c). No, Govern-
ment have not decided to abolish all
Parliamentary Standing Committees.

In view of the fact, however, that
the new Parliament was due to meet
by the end of April or the beginning
of May, it was decided that no new
Standing Committees should be cons-
tituted at present.

It was further decided that the
whole question of the formation of
Standing Committees of the new
Parliament and their functions should
be examined by the Ministry of Law.

The present Standing Committees of
Parliament were constituted during the
old regime when there was an irres-
ponsible executive. The present posi-
tion is different and should therefore
be examined afresh. Government are
of opinion that it is desirable to associ-
ate Members of Parliament with
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Standing Committees so that they
might remain in touch with the work-
ing of the governmental machinery. It
is felt, however, that the Standing
Finance Committee is no longer
necessary in view of the establishment
of the Estimates Committee.

Shri Jnani Ram: May I know if the
number of Ministries is going to be
enlarged?

Shri Jawaharlal Nehru: I do not
know yet, Sir.

Shri Kamath: Inasmuch as these
Committees are Committees of Parlia-
ment, is this question being examined
solely in consultation with the Minis-,
try of Law or also—pardon me, Sir,
for bringing you into the picture—in
consultation with tlie Speaker of
Parliament?

Mr, Speaker: I may make the posi-
tion clear. These are Parliamentary
Committees only in the sense that
they are elected by Members of Parlia-
ment to advise the executive. At pre-
sent, if I mistake not, the only Parlia-
mentary Committees that exist are the
Estimates Committee and the Public
Accounts Committee and there is no
other third Committee, I think.

An Hon. Member: The Rules Com-
mittee.,

Mr. Speaker: And I might read to
the hon. Member the definition of
‘Parliamentary Committee’. as given in
the Rules. ‘Parliamentary Com-
mittee’ is a Committee which is elect-
ed by the House or nominated by the
Speaker and works under the direction
of the Speaker and presents its report
to Parliament or to the Speaker and
the secretariat for which is provided
by the Parliament Secretariat. So all
these Committees are not Parliamene
tary Committees in the real sense of
the term, though they are known
popularly as Parliamentary Com-
mittees. Therefore there is no
question of the Speaker flguring in.

Prof. K. T. Shah: May I seek one
elucidation? If I heard the Prime
Minister correctly, he spoke of the
time when these Committees were ap-
pointed as “the old regime when the
Government was irresponsible” or non-
responsible. Is it a correct description,
because I think these Committees were
appointed in 19487

Shri Jawaharlal Nehru: The pre-
sent Committees have of course been
appointed recently. But the rules
governing them are the old rules and
those rules have to be reconsidered.
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Kamath: Is it not a fa
vth_ese Cognmittees were consct}tt:g:dt
with a view to giving some sort of
training to Members of Parliament so
far as the working of various Minis-
tries is concerned and, if that is so
idnogeswci;lc;v:zxtméeent think that such train.
necess
Members of l"arliamenz'il'f'.y for the new

Shri Jawaharlal Nebru: 1t 1
H m

read part of my answer again, “Go?z
ernment are of opinjon that it is
desu;able to associate Members of
Parliament with Standing Committees
so that they might remain in touch
with the vxorklng of the governmental
chhmery . That js an adequate
answer because we do think it desir-
able that there should be some Com-
mittees. Exactly what their functions
should be ip these new conditions is a
matter which we might consider. I
m{gl}t add that whatever the Law
Mmlstry. might advise or the Govern-
ment might consider, undoubtedly the
hon. the Speaker will be consulted and
his advice taken in the matter.

Shri Kamath: It is v ood then:
the Speaker will be co:gltid. then;

W AT fay o oanft g
¥ I A yAw AN A 7wy fr
T A § fF W 8 gerr
W oot & ag wmar wmw
g fr a8 wax g8 w7 Moy aic
wg & favar
[Babu Ramnparayan Singh:

Prime Minister has just i:gw stdg‘de
In answer to a question that he did
not know whether the number of Min-
istries would increase or not. I would

like to know when he wo 1d
inrqrmation and from whe‘rle.] get this

ot wamgeere Ag: WY T 0
AT fAoft sk gt few st faemmy

[Shri Jawaharlal Nehru: Tne infor-
mation will come at the proper time and
from our own hearts and minds.]

Mr. Speaker: We will now C
to Legislative Business. proceed

WRITTEN ANSWERS TO QUESTIONS
MANUFACTURE OF TRACTORS

*241, Dr. Deshmukh: (a) Will
Minister of Commerce anfl )lndutryﬂl::
pleased to state whether Government
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are aware that tractors are being im-
ported on a large scale in India?

(b) Is any attempt being made to set
up a factory to manufacture them in
India?

(c) Is there any factory for manufac-
ture of any spare parts?

(d) If not, is the matter being con-
sidered by Government?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes.

(b) Yes.
(c) Yes.
(d) Does not arise.

Raips BY CENTRAL ENFORCEMENT
DIRECTORATE

#252 Shri Jhunjhunwala: Will the
Minister of Commerce and Industry be
pleased to place on the Table of the
House a statement showing:

(1) the number of Mills/shops or
godowns on which raids were made by
the Central Enforcement Directorate
staft:

(ii) the date of each of the raids;

(iif) the number of witnesses in each
case:

(iv) the number of bogus purchasers
introduced in each case;

(v) the decision in each case by the
trying court;

(vi) the final decision by the Appel-
late Court; and

(vii) the total cost of maintenance of
the Directorate in each of the financial
years since 1947-48?

The Minister of Commerce and In-
dustry (Shri Mahtab): (i) to (vi). The
information as required by the hon.
Member is not readily available. But
a statement is placed on the Table
showing the work of the _Enforcement
Directorate. [See¢ Appendix II, annex-
ure No. 5].

(vil) The total cost of the mainten-
ance of the Directorate since 1947-48,
in each of the financial years, is as
follows:

1947-48 . . Nil

1948-49 . . Rs, 29,700
1049-50 . . Rs. 5,73,000
1950-51 . . Ras. 6,45,800
1951.52 Rs. 6,42,600

GARDENS IN RASHTRAPATI BHAVAN

35. Shri Jagannath Mishra: (a) will
the Minister of Works, Produetion and
Supply be pleased to state what is the
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strength of the staff (including all
classes) engaged for, and the annual
cost of maintaining, the flower, fruit
and vegetables garden in the Rashtra-
pati Bhavan, New Delhi?

(b) What is the cost of production

and the value of produce of the said
garden?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
present strength is 152 and the cost of
maintenance including the cost of pro-
duction for the year 1951-52 is expect-
ed to come to nearly Rs. 1,29.000/-

(b) Accounts relating to the cost of
production are not maintained separate-
ly.  Receipts from the sale of vege-
tables produced in the garden amount-
ed to Rs, 33,432 during the period
1-3-1951 to 20-2-1952.

SURCHARGE ON EXPORT oF COAL

36. Shri M. Naik: (a) Will the
Minister of Works, Production and
Supply be pleased to state since when

surcharge on export of coal ‘has been
enforced?

(b) What is the total income derived

from that source since its enforcement
up-to-date?

(c) Is the surcharge levied uniform
for all exports or does it vary from
country to country?

(d) What are the countries which are
the main consumers of our coal?

(e) Is there any basis in the sugges-
tions made in certain quarters that
other coal-producing countries are

.likely to oust India from certain sectors

of the world market?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) to (c).
Originally a surcharge on exports of
coal was levied from 24th September
1949 when the export of coal was
treated as State trading. From 1st
October 1951 no surcharge as such is,
however, levied and instead, prices
are being charged on exports depend-
ing on what commercial considerations
would justify, having regard to the
prices at which the importing coun-
tries could obtain similar quality from
competing exporters. The income
derived from the surcharge from the
date it was introduced up to the date
on which it was abandoned is about
Rs. 1,70,07.489. Subsequent to this
period it is not possible to give any
figure of income from the surcharge.

(d) Mainly Pakistan, Ceylon, Burma,
Hong-Kong, Singapore, Japan, Austra-
lia, Egypt and Aden.

(e) Government are not aware of
any such indications at present.
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CENTRAL COTTON ADVISORY BOARD

37. Shri 8. N. Das: (a) Will the
Minister of Commerce and Industry be
pleased to state what are the main
recommendations made by the Central
Cotton Advisory Board?

(b) Which of them have been accept-
ed by Government?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The main
recommendations made by the Cotton
Advisory Board in regard to cotton
control for the season 1951-52 are as
under:

(i) Establishment of panels of buy-
ers, central and zonal for handling
the Indian cotton crop.

(ii) Institution of quality cont.rol for
determining the staple and price of
cotton within the frame work 91 the
prices fixed for various varieties of
cotton.

(iii) Fixation of ceiling prices for all
varieties of Indian cotton. .

iv) Movement of Kapas and cotton
to(be) controlled by the Textile Com-
missioner. " .

Growing of superior varieties O
co&lo)ns under the copditions rei
commended by the Indian Centra
Cotton Committee, viz:

e areas in which cottons
arélérgl\:m be declared as protected,

2) cultivation of other varleties
- in (s&ch areas be prohibited, an

' geeds from such cotton be
suég{led by Government, directly
through approved agencies.

(vi) Regrouping of cotton zone
under:
East Punjab and PEPSU,

Surat and Broach,
Madhya Bharat and Bhopal,
Assam and Manipur.

(vii) Modification in the licensing
system as under:

The qualifying period of
thlsel:g years f%r issue of licences
be raised to five years by including
the two years immediately preced-
ing the 1948-49 seasons.

(2) The . quantitative turn-over
prescribed for issue of B class
licences be reduced to 1,000 bales
from 1,500.

(3) C class iicencees he allowed
to sell direct to A class licencees.

s as
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(4)  Agricultural C>-operative
Societies be given C class licences.

(5) “A" Class iicencees be per-
mitted to hypothecate or pledge °
cotton stocks with banks,

(v_iii) Granting of premium for
special varieties of cottons and taking
into consideration that premium for
fixation of prices of cloth manufactur-
ed from such cotton.

(ix).Laxmi cotton to be treated on
_pagr1 with Cambodia and priced accord-
ingly.

(x) Fixation of export quota for
Bengal Deshi. a

(b) Excepting the recommendations
at items (iii) and (viii) all others have
been accepted by the Government.
Prices of all varieties of cotton except
certain special varieties have already
been fixed. THe special varieties of
cotton wviz. Punjab, Punjab/American
216F, Punjab/American 320F, Buri
0394, M.A. 5. Laxmi, C.O0.4/B. 40
(Rajapalayam) have not been brought
under price control because it was
strongly represented to Government by
the State Governments concerned and
also by the Indian Central Cotton Com-
mittee that these varieties of cotton
under price
control as they are grown under the
following conditions:

(i) the cotton is grown in an area
which is a “Protected Area"” under the
Cotton Transport Act, 1923 or any
corresponding Act:

(i) the seeds required for sowing
such cotton in the relevant areas are
duly approved and supplied by the
Department of Agriculture of the
State concerned;

(iii) the crop of such cotton is rogu-
ed and off-types removed; and

(iv) the ginning and pressing of the
crop of such cotton is done under the
supervision of the Department of
Agriculture of the State concerned and
a certificate of purity issued by the
said department for the pressed bales.
As regards (viii) Government have
accepted the first part of it while the
latter portion of the recommendation
is under consideration.

METALLURGICAL COAL

38. Shri M. Nalk: (a) Will the Minis-
ter of Works, Production and Supply
be pleased to state what is the present
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policy of Government regarding con-
servation of metallurgical coal in India?

(b) If conservation has been started,
what are the reserves so far built up
and what is the target aimed at?

(c) What are the purposes to which
this conserved metallurgical coal is
going to be put and for what probable
period such conservation is necessary?

The Minister of Works, Production
and Supply (Shri Gadgil): (a) The
policy of the Government is to conserve
the reserves of metallurgical coal in
the country by enforcing stowing for
conservation, by encouraging the
washing of coal with a view to bene-
ficiating and reducing the ash contents
of coal and thus improving its coking

R VW WY
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qualities, by blending of infer
grades of coal with better grades a
to discourage the use of such coal
non-essential consumers.

(b) So far, about a million tons
coking coal per annum, have been r
placed by non-coking coal from t}
loco. programme. The ultimate aim
toregulate the production of meta
lurgical coal to the extent actuall
required by the Iron and Steel indu:
tries, which is about 4 million tons ¢
present.

(¢) Metallurgical coal 1is wused fo
making hard coke required for the
reduction of iron ore to pig ircn in
blast furnace and is, therefore, indis
'{)ensable for the Iron and Steel indus
ry.
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to
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Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—

(1) Col. 648, after line 17, insert “this demand has come before the House
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(ii) Col. 658, line 32 for “OuTLAY” 7ead ‘“‘OUTSIDE'.

(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.

(v) Col. 686, line 16 from bottom for “Gapalaswami” read “Gopalaswami”.
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(i) Col. 1184, line 8 for “Jagivan Ram” read “Jagjivan Ram”.
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8. No. 15, dated the 25th February, 1952,—
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(if) Col. 1612, line 3 from bottom for “purpose” read ‘“propose”.
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L -PARLIAMENTARY DEBATES
" (Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

‘1881
PARLIAMENT OF INDIA .
Wednesday, 27th February,.1952-

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chairl
QUESTIONS AND ANSWERS
(See Part I)

10-25 a.m.
PAPER LAID ON THE TABLE

East PunJaB UNIVERSITY (AMENDMENT)
AcTt, 1952

The Minister of Home Affairs and
Law (Dr. Katju): I beg to lay on the
Table a. copy of the East Punjab Uni-
versity (Amendment) Act, 1952 (Presi-
dent’s Act No. IV of 1952), under sub-
section (3) of section 3 of thre Punjab
State Legislature (Delegation of
Powers) Act, 1951. [Placed in the
Library. See No. P.268/52.]

APPROPRIATION (RAILWAYS)
VOTE ON ACCOUNT BILL

The Minister of States, Transpord
and Railways (Shri Gopalaswami): I
beg to move: .

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the gervice of the year
beginning on the 1st day of April,
t1'952; be taken into considera-

ion.”

Mr. Speaker: Motion moved:

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of India for the service of the year
beginning on the 1st day of April,
1952, be taken into consideration.”

1382

As hon. Members are aware, it has
been our convention not to have any
discussion over these motions as the

ands are already granted. Of
course the ban ig not absolute, and in
g:oper cases a short statement may

permitted. I have a request from
Pandit Kunzru that he wishes to have
some explanation from the Minister
in respect of a couple of points which
he has mentioned and I am therefore,
as a matter of exception, permitting
him to make a short statement in ten
minutes or fifteen at the most.

Pandit Kungru (Uttar Pradesh): We
are trying here to follow the procedure
of the British House of Commons. But
as you realize, Sir, in the British House
of Commons there is much greater
freedom of discussion than there s
here. What I mean is that a Budget
which deals, taking income and ex-
penditure together, with a sum of
about Rs. 550 crores has not got t{o
be disposed of in two or two and a
half hours. Nor can a Member be
asked to finish all that he has to say
on so important a  subject in ten
minutes or five minutes or even less,
When here, Sir, the Members can find
practically no opportunity of expres-
sing their opinions when the demands
for grants are under consideration, it
is but right that they should be given
an opportunity to give expression to
their views on the Appropriation Bill.

The points on which I wish to speak
today are the number and usage nf
the rolling stock jincluding locomotives
and fuel consumption. A great deal
was said yesterday about wagons, but
the remarks that were made brought
forth no reply either from the Minister
of Railways or the Minister of State
for Railways. I should like today to
examine the question of the turnround
in respect of which some credit has
been taken for the administration in
the introduction to the explanatory
Memorandum, which my hon. friend,
the Minister of Railways rightly called
a piece of imaginative optimism, The
total number of service wagons in the
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[Pandit Kunzru]

year 1950-51 was a little over 152,000,
but the average number of wagons
that could be used for the carriage of
goods was about 147,000 only and the
rest were part of the Coaching traffic.
Now, if we deduct from this the num-
ber of wagons in shops and sick llqes
which could not be used and which
amounts to about 11,000, we find that
the number of wagons that could be
used for the conveyance of goods was
about 136,000. As above 11,000 wagons
were loaded daily, we have to divide
. this flgure by the figure for daily load-
ings which amounts to 11,058 in order
to get the turnround, that is the num-
‘ber of days taken by a wagon to
return to its starting station. If we do
s0, we fimd that the turnround is 12:3
days but it has been stated in.the
introduction to the explanatory Memo-
randum that it was only 10-5 days, If
we deal withr the figures for 1949-50
in the same way, we find again that
the turnround was not 11 or 11'1 but
12:26 days. It will thus be seen (1)
+ that the turnround was not as low as
is claimed in the introduction to the
explanatory Memorandum or, I believe,
in the Railway Administration report
and (2) that there was no improvement
in the year 1950-51 as compared with
the year 1949-50. The turnround would
be 12:26 days in 1949-50 and in 1950-
51 12:36 days on the assumption that
all the wagons were utilised. If, how-
ever, the figures given in the introduc-
tion to the explanatory Memorandum
are correct. it means that a large num-
ber of wagons remained unused. Their
number should have been about 20,000
in 1950-51 and about, I think, 14,000
in 1949-50. If this is true, I should
like to ask Government how it was
that at a time when more wagons were
demanded by the public, so many
wagons remained unused during both
these years. The proper utilization of
wagons is a matter of great import-
ance, not merely to the economy of
the country but also to Railway
finances, for we can do by a proper
utilization of the stock at our disposal
with a smaller number than would be
needed. If it was properly used, it was
obvious that it would result in con-
siderable saving.

The next point that I should like to
deal with is the engine usage to which
I referred the other day. I refer both
to the broad-gauge and the metre-
gauge. I dealt with the position on the
broad-gauge in some detail and then

1 pointed out that the position on the -

metre-gauge was much the same, if
we take into account the recommenda-
tion of the Indfan Railway Enquiry
Committee. My hon. friend, the Minis-

ter of Railways pointed out in his
reply that the comparison with ihe
recommendation of the Indian Rail-
way Enquiry Committee was not
correct, because it did not take account
of those Indian State Railways that
had now become part of the ‘Govern~
ment Railways. In view of this state-
ment of my hon. friend, I looked up
the figures in volume II of the report
for 1941-42 and I found that the Indian
Railway Enquiry Committee wag in-
fluenced in its recommendations by
the figures relating to Engine utillsa~
tion in that year. I found that the table
relating to the utilisation of engines
on the metre-gauge lines included the
Jodhpur and Bikaner State Railways.
It included the Mysore State Railway
also, I further found that the average
engine-miles per engine-day per engine
on line was not affected by the in-
clusion of the State Railways, and that
it was 81 for the entire metre-gauge
lines that were taken into considera-
tion by the Indian Railway Enquiry
Committee. My hon. friend the Minis-
ter of State for Railways will therefore
see that the observations that I made
with regard to the utilisation of engines
on the metre-gauge Railways was in
no way incorrect.

Lastly I should like to refer to fuel
consumption on our Railways. I am,
glad to find that in this respect there
has been substantial improvement
since the year 1948-49. In that year,
the number of pounds of coal con-
sumed per thousand gross ton miles
was 213. Deterioration in this respect
was the highest in that year. In 1949-
60 this figure fell to 2009 and in 1950-
51 to 191:8. On the metre-gauge too,
there has been a good deal of improve-
ment. The deterioration that took
place there was much lesg than on the
broad-gauge lines. The consumption of
coal per thousand gross ton miles has
fallen between 194849 and 1950-51 by
a little over eight pounds. Thi§ is all
to the good and both the Government
and the Railway administration deserve
to be congratulated on it. But, I should
like to point out that even these figures
do not give us any cause for satisfac-
tion when we compare them with the
figures for 1945-46 and 1946-47, and
in the case of the broad-gauge, for
1946-47. But, it can be shown that in
the year 1950-51 the consumption of
coal per thousand gross ton miles in
respect of goods trains was better than
in ,1946-47. With this exception, the
statement that I have made stands, I
shall give an example to show what I
mean. While in 1950-51 the consump-
tion of coal per thousand gross ‘on
miles of passenger service was 191-8,
the corresponding figure in 194546
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was 172'6 and in 1946-47 it was 190-2.
In 1946-47, certainly .the Railways
complained that the quality of the coal
that they have received had consider-
ably deteriorated. Similarly, the
corresponding figures for goods services
relating to the years 1950-51 and 1945-
46 are 1641 and 162'6. I do not think
I need give exact figures relating to
the metre-gauge for the years 1950-5i
and 1945-46 and 1946-47, I am sure
that my hon. friend the Minister for
Railways is aware of the fact that in
spite of the improvement in the con-
“sumption of coal, there is a great deal
wof leeway yet to be made up, I
am pointing out these figures not
in order to be severe on the Railway
Board, but in order to express the
hope that the care that is now being
taken will be continued and ‘hat
-efforts will be made to further reduce
the consumption of coal.

[SHRIMATI DURGABAI in the Chair]

On this point, I should like to draw
the attention of the Government to
-what was known formerly as the
Nizam’'s Guaranteed State Railway.
The Indian Railway Enquiry Com-
‘mittee found that the consumption of
«coal on this Railway was substantially
less than on the other broad-gauge
railways. It recommended tlrat the
procedure followed by this Railway
should be adopted on the other broad-
gauge railways in order to check the
consumption of coal, to find out the
causes for the increased consumption
-of coal and to stimulate emulation
-among the drivers. I shall just quote a
few figures to show to the House how
great is the difference between the
Nizam’s Guaranteed State Railway and
the -other broad-gauge Railways in
1946-47 in respect of consumption of
coal. While in 1946-47 on the Nizam'’s
Guaranteed State Railway the con-
sumption of coa)l per thousand gross
ton miles was 141'7 for passenger
services, it was 190:2 for other Rail-
ways—broad-gauge Railways. Simi-
larly, while the figure was 1356 for
‘goods services on the Nizam’s Railway,
it was 1683 on the other Railways.
“The consumption was not always so
‘low on the Nizam's Railway. It was as
‘high as 182 for passenger services and
141-8 for goods services in 1938-39; but
‘it was steadily brought down by the
‘methods referred to in detail by the
Indian Railway Enquiry Committee.
‘Since 1946-47, there has been a de-
terioration even on the Nizam’'s State
Railway., Perhaps the deterioration
began when that Raflway was brougit
u;u}ela l1:he control of the Government
of India. -

Shri Gopalaswami: Not 1946-47,

Pandit Kunzru: Not 194647, because
at that time, the consumption of coal
was very low; the deterioration took
place subsequently. In the figures that
I have there was deterioration both in
1949-50 and 1950-51. So the deteriora-
tion must have taken place when this
railway was being administered by the
Government of India. Now, I should
like to know whether the procedure
followed at least formerly on the
Nizam's State Railway is being fol-
lowed in accordance with the recom-
mendations of the Railway Enquiry
Committee. on the other railways?
And secondly, I want to know what is
the cause of the deterioration on the
Nizam’s State Railway? Its record in
the past and in war time was so good
that I think every care should be taken
that the scheme for the amalgamation
of railways on which the Railway
Minister has set his heart does not
lead to deterioration in any respect. I
may say a word more before I leave
this subject. It may be said that there
was a difference in the gradients bet-
ween the Nizam's State Railway and
the other railways. There may well
have been this difference, and there
may be other differences also. Not all
the broad-gauge railways are alike in
this respect. Moreover, the difference
is too great to be explained, in my
opinion. by any such differences in
gradients.

I hope my hon. friend the Railway
Minister will have more time to Jeal
with the questions that I have raised
today than he had when replying to
the points that were raised yesterday
by other Members.

May 1 Madam, with your permis-
sion, join those Members who spoke
yesterday on the formation of railway
zones in Northern India in saying ithat
it would not be unwise of the hon.
Railway Minister to leave this matter
to be considered by the new Parlia-
ment and the new Government? When
so many things, important and un-
important, are being left for considera-
tion a few months later, no harm
would be done if this question is left
over for final disposal by the new
legislature and the new Government
that will come into existence.

The Minister of State for Transport
and Railways (Shri Santhanam): My
hon. friend Pandit Kunzru has ralsed
many difficult statistical points. The
figures which I have collected do not
deal precisely with those particular
figures which he has quoted, and so I
aai.ve some difficulty in replying to

......
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Pandit Kunsru: May I interrupt my
hon. friend and say that the figures
I have quoted have been taken from
the Railway reports, I believe in all
cases.

Shri Santhanam: I had no intention
to question the accuracy of his figures.
What I wanted to say was that I have
got statistics for certain types of
operations while he has taken statistics
from the records for certain other
matters. And so I may not be able to
deal with those particular statistics
in detail. I never meant to question
the accuracy of the figures he quoted.
I would, therefore, make an offer to
Pandit Kunzru. If he could find the
time, I am prepared to arrange a meet-
.ing with our members of the Railway
Board and others whose businesg is to
deal with these figures, to ga into thern
in great detail and see how far his
contentions are correct and then, if
they are correct, to discuss with them
as to what steps should be taken to
put matters right.

Pandit Kunzru: May I point out that
the question of wagon supply and turn-
round was raised, though in a different
manner, two or three days ago and it
was referred to again in this House.
Government should, therefore, have
been prepared to give an answer and
we should have an answer at least
today on this matter.

Shri Santhanam: Yes, and I do pro-
pose to give some answer; but it is
quite possible that it may not meet
exactly all the points that my lon.
friend has raised, because you can
take figures and compare them in
various ways and it may not be possi-
ble for me to compare them in the
same way in the open House as he has
done. This is a question to be discuss-
ed round a table with the experts con-
cerned and, therefore, if he can find
the time, I am prepared to arrange
for such a meeting.

Now, I shall try in brief, to gxplain
. the position of the railway administra-
tion with reference to the various
matters that the hon. Member has
raised. I shall take the last matter
first, namely, the question of coal. The
hon. Member himself has admitted
there has been a steady improvement
in recent years regarding the consump-
tion of coal whichh had gone up to a
very high limit in 1947-48 and 1948-49.
The reasons for this rise were two-fold.
One was that the coal became control-
led and as a result of that the rail-
ways were not able to get the same
standard quality of coal which they
were getting before this coal control
was Instituted. The railways were

asked to take little bits of coal fromm
various collieties so that the wastage
was much greater. The second reason
was that the price of coal increased
greatly and so pilferage all along the
way and also at the stocks increased.
Owing to these two causes our con-
sumption Hgures increased and we
have been having a regular drive
during the last two years to reduce
tire consumption of coal. Lastly, we
have recently appointed a. high-level
Committee to go into the supply of
coal, the quality of coal, the consump-
tion of coal and the distribution and
procedure or the way in which the
accounts are kept and all these mat-
ters. In these matters, such as the
keeping of the accounts, the method of
measurements and all that, there may
be scope for a great deal of improve-
ment and we have to see what we
can do in order to attain our aim
which is to obtain the maximum
possible improvement and the mini-
mum consumption of fuel. The hon.
Mémber raised the question of tne
consumption of coal in the Hyderabad
State Railway. The position was that
this railway was getting coal of con-
stant calorific value from the Singarent
collieries and not from a large number
of collieries. Therefore, naturally their
consumption was a little less. But as
soon as it came under our control it
took coal just as the other railways
and also there was more pilferage
owing to thre higher price, and to some
extent the position might have deterio-
rated. But I do not see what relevance
it has to the question of amalgamation,
because his point was that the Nizam’s
State Railway as an individual unit
had deteriorated even before it was
merged. Therefore it was not a ques-
tion of merging or not merging and...

Pandit Kunzru: I did not say that
the Nizam’s State Railway had deterio-
rated before it was merged.

Shri Santhanam: It was merged only
recently and I do not think my hon.
friend has figures after this merger
and so......

Pandit Kunzru: I said since it came
under the control of the Government
of India there was deterioration.

11 AM.

Shri Santhanam: That is exactly
my point. Supposing we had kept it
separate, then also his argument
applies. Therefore it has no relevance
to the question of merging and not
merging. The question is reduction in
consumption of coal which we agree
is his objective and our objective and
we are taking all possible steps to-
wards that end.
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Shri Massey (West Bengal): On a
matter of information, Sir. The Minis-
ter spoke of coal being pilfered but due
the high cost of coal. May I say that
the coal that is pilfered is shown as
a minus receipt. That means it is nut
there. Therefore it does not affect
your consumption of coal per mile. It
is not received by the Railway and
therefore does not affect consumption.

Shri Santhanam: I am not so sure
about that. What about pilferages in
the dumps. We are not weighing every
time in every dump. All that is taken
in basket to the engine and each is
roughly calculated and there is pil-
ferage throughout the line. Therefore
it is not as if at every place there is
accounting. A considerable part goes
into consumption account. .

Shri Massey: But the amount written
off in later years is far more than the
period under which we are talking’
of when consumption was lower. In
earlier year in a particular railway it
was ‘05 and now it is 2 per cent.

Shri Santhanam: Mr. Massey is a
Member of the Committee and I shall
be glad if he goes into this question
in detail and induces the Committee
to make suitable recommendations.

Regarding the usage of locomotives,
we hrave to remember that during the
war the bulk of the locomotives were
put to terrible strain. DNuring recent
years we have been able to replace a
certain proportion of them but the
bulk of the locomotives even now were
those that were subjected to heavy
strain during the war as a result of
which the percentage waiting under
repair rose from 18-88 in 1938-39 to
20'76 and in 1949-50 it came down to
20-31. It is only in September, 1951
we have got this percentage to what
it was in 1038-39. Therefore it was
Inevitable that with a large number
of over-used locomotives the engine
miles per day should decline somewhat.
It was 79 per engine on line in 1938-
39 and it came down to 71 in 1948-49.
It then rose up to 75 in 1949-50 and
in 1950-51 it is 76. If you take the
engines in use, it was 115 in 1938-39,
" it came down to 102 in 1948-49, it has
‘gone up to 106 in 1949-50. In 1950-51
it went up to 107. These figures relate
to broad-gauge. A similar situation
‘occurred on the metre-gauge als). From
76 in 1938-39 it came down to 70 and
it is 74 in 1950-51. Engines in use
came down from 110 to 105 where it
‘practically remains today,

Now let me quote a few figures for
the usage of wagon and coachtag stock.

The average wagon load in 1948-49
during the run throughout India vas
15-7 and in 1949-50 it was 154 and in
1950-51 it is 16-1. In this connection I
may say that the average wagon load
does not depend only on the amount
which a wagon carried but the trends
of traffic. Often we have to carry a
little less than the average entire
wagon load. If a particular traffic
declines in a particular area, we can-
not wait till we can load the full
wagon. We have often to run wagons
a little short and to the trends of trade
which have a great effect on the aver-
age wagon load. The turnround from
1948-49 was 13'1 for the broad-gauge;
in 1950-51 it is 11. The vehicle miles
per vehicle day was 152 in 1948-49; it
is 164 in 1950-51, wagon mile per
wagon day was 33'1 in 1948-49 and
38:7 in 1950-51. Similarly on the metre-
gauge the average wagon load has
risen in these two years from 7-41 to
7-60, the turnround from 74 to
66, vehicle miles from 119 to 131,
wagon mile from 29-1 to 31‘8. From all
these flgures it is obvious that there
has been a steady improvement. Whe-
ther any of these particular flgures
have reached the target envisaged by
the report of the Kunzru Enquiry Com-
mittee I cannot say. Probably somne
of them have not but it is obvious that
we are aiming to achieve that target
if possible to overtake that wherever
we can. Beyond that I do not see what
exactly can be done. Unless my hon,
friend says what particular steps could
have been taken within this year to
make it still better, the mere fact of
saying that we have not reached the
target does not go very far because in
a huge administration like the Indian
Railways we have to step up this
question of efficiency all over. Some-
times the eficiency improves at one
place, unfortunately in some other
place it falls back for some reason or
other and when we join the all India
figures, naturally it igs the natural
result of all these efforts. Unless {t is
contended that the efforts are not
being made or that the efforts are not
made with any kind of success, I do
not think there is any point in
criticism. It was never our contentiom
that the things have become perfect
and that nothing more mneeds to be
done. That is not at all the point. In
fact, during these four yeamrs the nwn

ber of Committees which have gone
into the various aspects of Rallway
administration have been so many that
it will take the time of the House to
describe those Committees and their
work. And not only have those Com-
mittees been appointed, there has rot
been a single report of any Committee
which we have not tried tn Implement
as soon as it was recelved—that I
think is more important. We nave
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[Shri Santlranam]

taken immediate action whether it was
the report of the Health and Hygiene
Committee or of the Stores Committee,
Recently we had appointed a Com-
mittee to consider the question of
reducing the time for the transit of
smalls and parcels and on the very
day that Committee submitted its re-
port we started implementing it. In
the case of every Committee which has
been appointed, as soon as we got the
report it was immediately analysed
and a target of one or two months was
fixed within which the whole process
had to be completed. We had appoint-
ed a Committee to go into the legal
machinery - required to deal with the
clains cases. That Committee has just
submitted a report and we have put a
high level officer to investigate the
question of why the claims have been
increasing and what arrangements
have been made in that connection,

Therefore, there has not been a
single aspect of Railway administration
which has not been subjected to
searching scrutiny. We have been
taking steps all along the line. 1t is
not our contention that our steps are
concluded or thai full results have
been achieved. I think the next Minis-
try will reap the full fruits of all the
enquiries that have been conducted
during these years and I am sure at
the end of the next flve year period
the full economic effect of all that has
been done during this period will be
fully realised.

Shri Massey: I do not want my hon.
friends to be under a wrong impres-
gion. I do not think either Pandit
Kunzru or myself feel that the Minis-
ters are not doing what .is wanted, My
point is this, that these statistics must
be true, that they must give the
Ministers and Parliament the true posi-
tion of the working of our Railways.
On this question of wagon turnround,
I am not letting out Railway secrets
but I will tell the Minister that four
years ago this question was taken up
very strongly with the Railway
administration and it was pointed out
that the Railway Administration’s
figure was 161, Immediately the
Transportation Officer called the
Statistical Officer and said, “You work
out this figure like this”, and he
brought it down from 161 to some-
thing like 10-0. That gives.........

Shri Govalaswami: I should like the
hon. Member to answer one question.
Is he prepared to take personal res-
ponsibility for the statement that he
has made that a particular officer gave
directions that a particular figure
should be worked to? That is an in-

sinuation whichr I must repudiate on
behalt of the officers working under
me.

Shri Massey: All my hon. friend has
to do is to look at the working of the
particular Railway and he can get
that information.

Shri Gopalaswami: My question was
the correctness of the statement that
the hon. Member made that a responsi-
ble officer of the Railway gave direc-
tions to his subordinates to work to a
particular figure. Well, if that conduct
had come to my notice that man
would have been struck off the list
immediately.

Shri Massey: When I say work to &
particular figure I meant the way of
calculating your statistics. I may have
one way and you may have another
way of calculation and both people

‘can be right. We want one simple way

of calculating statistics. As you know
statistics are very important and if
there is a slight variation in our
methods of calculation............

Mr. Chairman: I do not want a
speech to be made again.

Shri Santhanam: With reference to
this I would only say that the statis-
tical organisation is one aspect of
Railway administration which we have
gone into in great detail. The Eeono-
mic Adviser has been dealing with it
continuously and certainly 1 would
invite Mr. Massey to go and have a
talk with him because these vague
charges here on the floor of the House
take no one anywhere as no one will
be able to judge how far any state-
ment made either on that side or on
this side is correct. So, I would sug-
gest that he should discuss it. Pro-
bably he may find that he has also
got rather very vague notions of the
statistics relating to the Railways.

Shri Massey: I am very grateful.
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‘[Shri Bhatt (Bombay): Will the
hon. Minister kindly state for my
information the extent to which coal
consumption in metre-gauge is less
than that in broad-gauge engines?]

Shri Santhanam: It is all in ‘the
latest reports. If he looks at them he
will get the information.
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[Shri Bhatt: The latest report I
have got; I want to know the pro-

portion.]

Shri Santhanam: This is a sort of
viva voce examination on statistics.

Mr. Chairman: The question is:

“That the Bill to provide for
the withdrawal of certain sums
from and out of the Consolidated
Fund of India for the service of
the year beginning on the 1st day
of April, 1852, be taken into con-
sideration.”

The motion wag adopted.

Clauses 1 to 3 and the Schedule were
added to the BIill,

The Title and the Enacting Formula
were added to the Bill.

Shri Gopalaswami: I beg to move:
“That the Bill be passed.”
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PRO-
PERTY BILL

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): I beg to move:

“That the Bill to provide for
the requisitioning and acquisition
of immovable property for the
purposes of the Union, as re-
ported by the Select Committee,
be taken into consideration.”

The Bill was before this House
gbout twelve days ago and certain
points were made by hon. Members.
The Select Committee which went
into this BIill subjected it to a very
searching scrutiny and ‘they have
met almost all the objections that
- had been raised on the floor of thris
House. I need not take the time of
the House by going into all the changes
made as they have already been
indicated in the report of the Select
Committee which hag been printed and
cirgulated to hon, Members. However,
one of the most important changes

that the Select Committee has made.

is that the operation of the Act should
be limited to six years. The next
change of importance is that the pur-
pose of requisition should be specified
in the notice of requisition. Provision
for this has accordingly been made
in the Bill and it has been followed
up in subsequent clauses and provi-
sion 'as also been made that as soon
as the purpose ceases to exist the
property should be derequisitioned.

One other important change is the
provision of alternative accommada-
tion to the evicted persons. This has
been provided for in the Bill. On the
point made, I think. by my hon.
friend, Mr. Guha regarding the delay
in payment of compensation, the
Select Committee has amended the
relevant clause whereby now the
award of the arbitrator should fix the
gme v;léthin which compensation should
e paid.

Another change that the Select
Committee has made is regarding the
rules to be framed under the Act,
and the provision has now been
made that those rules should be laid
befgre Parliament as soon as they are
made.

These are some of the important
changes that the Select Committee has
made. The Committee has produced a
unanimous report and no note of
dissent has been appended to the
report.

There are one or two important
amendments which have been tabled
by some of the hon. Members. If I may
give my immediate reaction to them,
I may say that the amendment sug-
gested by my hon. friend Mr. Jaspat
Roy Kapoor raises a very difficult
question. He wants to say that all
new constructions which are com-
pleted after the passing of the present
Act shall not be subjected to requisi-
tioning. That is a thing which it is
difficult for Government to accept.
But I might make it plain that the
po'icy in this regard has already been
given out in the form of a Press Com-
munique which was issued last year in
January. In that, Government have
made it clear that so far as Delhi and
New Delhi are concerned, they are not
going to requisition any building. con-
structed for residential purposes and
completed on 1st January, 1951. Such
a building will not be subjected to
requisitioning until 1960, ie. for a
period of ten years. That assurance
stands. But with regard to other
stations elsewhere in the country, it
is very difficult to accede to the
request which is made in the present
amendment.
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There is another amendment which
raises also an important question and
that amendment has been tabled by
my hon. friend Mr. Deogirikar. It
refers to compensation being given in
kind. I do not think this kind of
thing would be feasible, Provision has
already been made in the Bill and the
Select Committee has accepted that
provision regarding compensation and
I think this is quite adequate,

With these few words, I commend
this Bill for the acceptance of this
House.

Mr. Chairman: Motion moved:

“That the Bill to provide for
the requisitioning and acquisition
of immovable property for the
purposes of the Union, as re-
ported by the Select Committee,
be taken into consideration.”

Shri A. C. Guha (West Bengal): I
must congratulate the hon. Minister
for having accepted the motion for
referring this Bill to a Select Com-
mittee. He has had the good fortune
of receiving a unanimous report.
There is hardly a Select Committee
which does not append a minute of
dissent. So, the hon. Minister should
realise that if the House is taken into
confidence and if the Members are
asked to co-operate, they can co-
operate in a healthy and helpful
manner and this would make the task
of the Minister easier. '

Some important changes have been
made. I opposed the Bill as it was
first presented to the House. My main
point has been the interest of the
tenants who are affected by the re-
quisitioning of land by Government.
There has been some provision made
here for them, but I cannot say that
I am quite happy over it. I would like
the hon. Mr. Gadgil to enquire into
the conditions of the tenants who were
ousted in 1940 or round about that
period.

In this connection, I may draw his
attention to the stand taken by the
Father of the Nation about the tenants
who were evicted from the land
requisitioned for war purposes. The
hon. Minister may remember that
Mahatma Gandhi sent one of his
trusted disciples to Noakhali and
particularly to Feni Sub-Division
when some instances of this type came
to his notice. I know that in some
parts of West Bengal thousands of
tenants are still without any shelter.
I hope the hon. Minister will take
their cases into consideration and try

Property Bill

to see that some compensation is paid
to them and some justice is done to
the tenants who are at present with-
out any means of sustenance and
without any shelter. I have seen some
of these tenants myself during the
election campaign, and even before
that I brought some cases of Panagarh
before the House. I cannot say that
much redress has been done to those
cases. Still people have not got their
landg back and those very same lands
are now being given to other more
fortunate and richer parties. I hope
the hon. Minister will take particular
care to issue instructions to the Estate
Officer in West Bengal to look into
those cases and if possible to allot
those landgs which are still available
to the evicted tenants.

There are some cases in Burdwan
district, in Nadia, in Twenty-four
Parganas and perhaps in Hooghly also.
Large tracts of land were requisi-
tioned and when the Government paid
any compensation, the compensation
was paid only to the landlords and
the tenants got almost nothing or
nothing at all.

As regards this Bill, we tried to
have a deflnition of ‘public purpose’,
but then some circular defining the
policy regarding requisitioning of land
was read out to us. I hope the hon.
Minister will give the House the
assurance that ‘public purpose’ will
be interpreted according to that
circular or press note, in whichever
way it may be called. Public pur-
pose should not mean simply the
obliging of a particular officer and dis-
lodging another private citizen. I do
not like that any hard and fast ban
should be imposed on the requisition-
ing of houses for the use of any
particular officer, but the Government
should take into consideration that
this should not become the usual
practice. Only on very rare occasions
should an ordinary private individual
b&evlcted for the convenience of an
officer.

There have been cases now In
which private individuals have been.
deprived of the use of their residences
for twelve years and ten years. This
Bill, as reported by the Select Com-
mittee, tries to put some limitation
on this, The time-limit has now been
imposed that where houses have been
requisitioned some years ago, they
should be de-requisitioned within three
years. I hope the Government will
adhere to this. There have been several
other recommendations made, but they
are not all put in the Bill..I only wish
that the kon. Minister and the Depart-~
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qment will implement throse recom-
‘mendations in practice. In the matter
«of the banks, the assurance given to the
Select Committee and to the House at
—the time of passing the Banking Com-
wanies Act were not implemented, be-
cause Government have felt subse-
.quently that there were difficulties in
implementing the recommendations.
My apprehension is that in this case
also Government may later find out
-some excuses for not implementing the
:recommendations. I hope those recom-
mendations will be strictly observed.

Another salutary provision made
There is that alternative accommodation
.should be provided when a tenant is
-evicted from his house, because the
‘house 1s requisitioned by Government.
This is one of the points which urged
‘me to request Government to send this
‘Bill to the Select Committee. In the
Bill, as reported by ‘the Select Com-
anittee, there are some phrases like “as
soon as practicable”, “as soon as may
be”, “reasonable” etc.

The Minister for Works, Production
and Supply (Shri Gadgil): They are
all friendly words.

Mr. Chairman: The hon., Member is
a member of the Select Committee, the
report of which is unanimous. Is it,
therefore, necessary to go into these
things?

Shri A. C. Guha: I am not objecting
to the use of those words. I am only
asking the Minister to interpret those
phrases by the spirit and not by the
Tletter of the phrases.

As for the payment of compensation.
it is said that compensation will be
paid within such time as may be speci-
fled in the award. It is a common
grievance of the public that compen-
sation is delayed for extraordinarily
long periods. After the enactment of
this legislation, I think Government
should make it a point to see that com-
pensation is paid within a reasonable
time—reasonable as reasonable human
beings will consider it to be, not as
considered by some department or by
some officer.

With these words, Madam, I com-
mend this Bill, as reported by the
Select Committee, to the acceptance of
the House.

Pandit Thakur Das Bhargava (Pun-
jab): When I read the provisions of
this Bill I was reminded of the debate
‘which took place in this House in the
year 1947 when the Continuance of
Powers Act was passed by this House.
I had then occasion to point out many
«defects in that Bill and many amend-

Bill

ments suggested by me were accepted
by this House. But I find that some of
the amendments which were then made
are now being changed again by this
Bill. Not only were some amendments
made then, but some assurances were
also given to us and I believe those
assurances still stand. I would beg
the hon. Minister in charge of this
Bill to kindly assure us that the
assurances given at that time do stand.
At that time Mr. Bhalja......

Shri Gadgil: Does the hon. Member
want a reply now, or shall I give a
reply in the end?

Pandit Thakur Das Bhargava: I only
want a repetition of those assurances.
The manner in which that Act was
sought to be worked was at that time
very pertinent.

Shri Gadgil: All I can say is that
this Government is known for keep-
ing all the assurances given.

Pandit Thakur Das Bhargava: I am
very glad that the Government has
accepted my request and those assur-
ances stand. May I humbly now
enquire from the hon. Minister in
chrarge of this Bill why they have
taken the trouble of amending the
Government Premises (Eviction) Act
(Act No. XXVII of 1950) which was
only recently passed by this House?

Now I understand this Bill deals
with Requisition and acquisition of
immovable property, whereas the
Government Premiseg (Eviction) Act
(Act No. XXVII of 1950) neither
deals with requisition nor with acquisi-
tion. That was a Bill for the eviction
of certain persons from Government
premises and for certain matters con-
nected therewith for the purpose of
asgsessing damages and recovery of
arrears, etc. This Bill has got abso-
lutely nothing to do with that Bill.
Therefore, my first objection is that
these provisions relating to amend-
ment of Act XXVII of 1950 are not
pertinent to this Bill and they should
not form part of this Bill.

Nowadays when a Bill is presented
to this House relevant portions of the
previous Acts which are sought to be
amended are appended to the Bill. In
this case that salutary practice has
been departed from—I do not know
for what purpose. Delhi is sought to
be included within the purview of this
Act to provide for the eviction of
certain persons from Government pre-
mises and for certain matters con-
nected therewith, The definition of
“Government premises” is also now
sought to be changed. Previously
Government premises did not include
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lands belonging to a Municipal Com-
mittee or Improvement Trust or any
lands leased out by the Improvement
Trust. Now all those lands have been
included in this Act XXVII of 1950.
My submission is that if you want to
amend an Act, please come in a
straightforward manner and say that
you want this change. I think that the
attention of persons who were affected
by the provisions of this Bill has not
been suuiciently called to the changes
sought to be made and my submission
is tnat clause 25 should not form part
of th2 present Bill, ‘

Now coming to this Bill, I find that
some of the changes made are very
good. The Select Committee has done
very well in importing certain princi-
ples into this Bill whiclr are of a very
salutary nature. For instance, it has
been provided that “no property or
part thereof which is bona fide used
by the owner thereof as the residence
of himself or his family” will be
requisitioned, and further on they have
provided that even if a tenant is
evicted from any property as a result
of requisitioning then that tenant also
will be given an alternative accom-
modation. So far so good. At the same
time the Select Committee has made
a change in clause 5 and inserted the
words that “All property requisitioned
under section 3, shall be used for such
purposes as may be mentioned in the
notice of requisition”. This is a very
important change and I wclcome it.

We have got on the Statute Book
Act I of 1894 which relates to acquisi-
tion of properties. In that Act we have
certain provisions about requisition-
ing—sections 35 and 36—and the prin-
ciples are given. When the Defence of
India Act was passed section 19 pro-
vided that the provision of section 23
of Act I of 1894 will furnish the guide
for purposes of determination of com-
pensation. The only difference made
was that 15 per cent, was not to be
given. Till 1945 the rule was that the
principles which were enunciated in
section 23 of the Act of 1894 were to
be the guides for purposes of determi-
nation of compensation. For a period
of nine months the rule was changed,
and in 1946 Government came up with
a new Bill which subsequently was
made into an Act. At that time the
Government came with the allegations
that the Government had to pay about
Rs. 20 crores if the Government
accepted the principles which were
given in section 19 of thre Defence of
India Act and that the Government
was not able to pay that amount if
somhe of the properties which were
sought to be acquired were acquired.

Property Bill

According to the Government the
value of lands. so far as agricultural
lands were concerned was then in the
neighbourhood of 25 to 125 per cent,
more than it was at the time of the
requisition, but in regard to urhan
property it was alleged that the value
of those properties had risen by 200
to 500 per cent., and in Delhi it was
alleged that the rise was by 1.000 per
cend. At the time when the Bill was
sent to the Select Committee many
of the Members objected to the princi-
ples of that Bill. Ultimately when it
came to the House there was an
‘agreement’ which was put forward by
Shri Manu Subedar. Members of the
Select Committee were not consulted,
and he just surprised some of the
Members of the Select Committee by
submitting to the House that there was
an agreed amendment. I was a Mem-
ber of the Select Committee on that
Bill and on the floor of the House I
repudiated that there was any such
agreement and that we were never
even informed about that ‘agreement’.
The Bill, however, was passed. PBut
there were good reasons then why the
Bill could be passed. After all, during
war time when certain properties were:
acquired and the Government were
unable to pay the price in the case of
those properties that were acquired,
then the Government had a case. But
after that we were given to under-
stand that no more properties were
going to be requisitioned and no more
properties were going to be acqui-ed.
in the manner that they were acquired
in war time. Certainly in war time the
necessities of the Government were
greater than in peace time. At that
time the provision agreed upon was
that in regard to rural propertieg or
lands, the persons who were deprived
of them would be placed in the same
position in which they would have
been, if their properties were not
acquiret:l. at the time when they were
so acquired. And the provision was that
land for land was to be given. I think,
within three miles of the area acquired.
Some such provision was made. But
the idea was that in regard to rural
people they were not going to be put
to any loss. And in regard to urban
properties it was said to be ‘agreed’
for the time being (to which strong
objection was taken by me at that
time) that 100 per cent. increase in
value was only to be allowed. At that
time I submitted something for the
consideration of the House which, with
your permission, I will just read cut
because it is only a few sentences. I
submitted then:

“It is said that as 10U per cent.
average is applied the owner
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should accept the average ag right.
I would remind of the proverb
which has been repeatedly said in
this House: ‘Accounts are quite
correct; why did the family
drown?’ Those whose property
has been assessed at less than
100 per cent. they will apparently
receive less compensation than
those and consequently suffer no
loss but those the price of whose
houses and lands has increased
from 400 to 500 per cent., how will
they be satisfied by 100 per cent?
In my opinion this Act should be
named ‘Requisitioned Land Ex-
propriation Act’. If a person sells
his property at the old price plus
100 per cent. compensation and
goes to the market to purchase
fresh property, he will get not
more than half of his sold property.
It this House passes a Bill laying
down that half portion of the
property of every member of the
Assembly shall be confiscated to
the Government it will not be
harder than the law laying that
the owners of the requisitioned
lamds and houses shall not be
given the market price now cur-
rent, but the market price which
wag current when the property
was requisitioned. Members of the
Assembly are very patriotic. They
may make and pass any law they
desire regarding their own pro-
perty but nobody has got the right
to deprive a person, whose land
has been acquired under a law
which is universally current in the
whole world and which was cur-
rent in India barring a period of
nine months, from recelving the
current market value and force to
take half or even less than half
the current price of his property.”

Even now I submit the same thing go
far as the question of the value of the
property is concerned. I should under-
stand that every person should be paid
the price which is the market value
of the property today. When a person
is deprived of hjs property, suppose a
cultivator is deprived of fifty acres
that he possesses, what-will he co?
You should give him property of equal
value—though not near his house—
3ay. at some distance. This is satis~
factory. If you just give him half the
price I should say that he will never
be able to purchase that amount of
property whichh he possessed. Why
should a person whose misfortune it
is that his property is taken over by
the Government be asked to make a
sacrifice which is disproportionate to
his means and which all the others do
not make? If I am the unfortunate
person whose property is requisitioned

Property Bill

there is no reason why I should be -
deprived of the market value of the
property on the day on which it is

acquired. It may be said that as a.
matter of fact there may be some -
increase in the value which he has not

earned and that it is unearned income.

But at the same time he wants pra-

perty, not income, If I am deprived of

my house I want a house to live in,

and I cannot purchase a similar house

for the price I am given, as compared

to the price which the house would

have fetched if it had not been

requisitioned. After all, there are

many properties which could have

been requisitioned many many years

ago. Why did not the Government

acquire them earlier? It is Govern~

ment’s own fault. Today if there is .
requisitioning, the price to be given

should be the market value of that

property and not merely an increase -
by 100 per cent.

I do not want to read from other -
portions of my speech. I submitted
then, and I submit now, that so far -
as cultivators are concerned it is very
good that you want to do justice to -
them—though in the present provision
it hras not been done. But in regard to -
urban property also, those urban people
are also made of flesh and blocod and
they should also be treated justly.
There is no reason why, because you

‘did not acquire in time, you should

now want to give a price which is only
100 per cent. more. After ten or twelve -
years prices have now risen accord-
ing to yourselves, It was stated in
1947 that they had risen by 300 to 500
per cent., and now’ by this time the
prices have risen all the more. There
is no reason why you should deprive
him of the market value 6f the pro-
perty. So far as the question of value
is concerned. it is a very wrong provi-
sion. We should make a provision
that we do not expropriate the pro-
perty of any person and that we give
him the (market price which he
deserves according to. the univer:ally
accepted principles of compensation
which are enshrined in the Act of 1894,
That is so far as the price is con-
cerned. And I have given an amend-
ment that the word ‘“less” should be
substituted by the word “greater”, I
want that you may give the price of
today, that is when you are acquiring
the property. Secondly, if the price is
to be double the price on the date of
requisition, I humbly beg to submit
that you are asking the man to part
with his property compulsorily It is
not of his own volition that he is part-
ing with it. The previous provision of
15 per cent. we have departed from,
All right, But there is no reason why
we should give him talf or even one-
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~third or one-fourth of the value of
. the property.

. such

As regards the other provisions of
the Act, some of the provisions are
that every person must take
exception to them. So far as the ques-

. tion of requisitioning is concerned, it

should be a rare act but when a thing
is requisitioned, I can understand
why this Bill should provide that a
person can place his objections before
the competent authority and ask them

 to consider and the competent authority

may if found :casonable come to the
conclusion that the requisitioning may
not be made. Then again you provide

-an appeal. If the competent authority

does not fairly consider his objections,
he can go to the Central Government
and make an appeal and the Central
Government may consider that the
case is very hard and they will be

' pleased to give him justice. The real
* question comes when you acquire the

property and then there is absolutely
no provision in the Act. There should

"be a provision in the Act that at ihe

time of acquisition also a person may

" be enabled to go to the Central Govern-

ment and submit as a matter ot fuct
that his property should not be
acquired. T am very glad that the
justice of this plea has been accepted
by my hon. friend and he has been
pleased to assure me that if there is
an amendment to his liking on the
paper, he will be pleased to consider
it favourably.
would submit that through I have not
brought jany amendment to provide

“for an appeal, there is good reason

for it. Even in the present Act, the
principle is that if the Government
or the executive decide that a public
purpose will be served by the acquisi-
tion of a certain property, there ig no
appeal even provided today in the Act
I of 1894, At the same time I am
rather jealous that a provision like

“this should exist that at the time of

acquisition also the Minister or the Gov-
ernment should certify that the thing
is being required for a public purpose.
Unless and until this condition is met,
I am not satisfled that acquisition will
no be for purposes other than for a
public purpose. When you consider the
question, how and under what circum-
stances .and what are the principles of
requisitioning or acquisition of a nro-
perty, certainly we must come to the
conclusion that it is not public purpose
alone, but there may be other things
which may compel the Government to
acquire a property, For instance, we
find in clause 7(3) it is stated:
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“No property shall be acquired
under this section except in the
following circumstances. namely:—

(a) where any works have,
during the period of requisition,
been constructed on, in or over,
the property wholly or partially at
the expense of the Central Govern-
ment and the Government decides
that the value of, or the right to
use, such works should be secured
or preserved for the purposes of
Government;”

Before reading part (b) I would sub-
mit a word in regard to (a). I sub-
mitted in 1947 and 1 just repeat my
arguments because the arguments were
as good then as they are now. The
words in part (a) does lead one to
believe that if Government wants to
become greedy, if Government thinks
that the value has increased and if
the Government does not wish to part
with the requisitioned property, then
Government can keep it without any
reason whether it is required for a
public purpose or not. What are.the
works referred to? If a road is made,
if the land is improved or if a well
is sunk, or construction made partially
or wholly on the land, then it is within
the discretion of the Government.
What are the reasons? If the Govern-
ment is of the opinion that the well
or the road should be secured or pre-
served for the purposes of Govern-
ment, Then the Government wants to
secure the value for itself. At what
cost? At the cost of the person whose
property has been requisitioned. Why
should the Government want to secure
the value for itself and not for the
private person whose property was
requisitioned. The wording of clause
7(3)(a) is capable of this meaning. It
may be that the value of the property
has increased. First of all you go and
requisition the property for a number
of years unnecessarily and then be-
cause the value of the property has
increased, it is within the discretion
of the Government or the Minister to
say that as the value has increased,
therefore the property would be
acquired. This is wrong in principle.
I raised this objection in 1947. I was
aspured by the Member in charge of
this Bill that the Government was not
going to accept this principle, that
Government would never be greedy,
that they would be happy to restore
the properties and it was on account
of these reasons, I requested the hon.
Minister to give us an assurance. I
know, ordinarily the Government will
not behave in that manner as long as
our Minister is there. I know that he
is himself against all property. I have
heard him speak on the floor of this
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House against property. I am not very
anxious on that account, but any
Minister may be in charge and any

fifster may use it and it is there-
fore, that I am submitting that as a
matter of fact these words are not
enough, if they are not preceded by
this condition that the Minister n
charge should certify ‘“that it is neces-
sary in the public interest to acquire
this property.” If these words are not
there the clause will acquire a mean-
ing which the House never dreamt of
and even never thought of in 1947 and
which undoubtedly may be taken
advantage of. I know that our Minis-
ters will not take advantage of this,
but at the same time we must guard
against fll contingencies and there-
fore, unless and until these words are
added “that the Government has
decided that it is necessary to acquire
the property in the public interest”, I
will not be satisfled with this provi-
sion. I am not using the words ‘for a
public purpose’ because ‘public
interest’ will be served even if the
provisions of 7(a) and (b) are con-
strued in the right spirit. I can think
of an expression in which it may be
necessary under parts (a) and (b) to
acquire that property in the public
interest. I am not insisting on that., I
am really giving away the principle
when I do not insist that the words
should be ‘“when it is necessary to
acquire the property for a public pur-
pose.” I am not using those words, I
only want that these words may be
used: “Government has decided that
it is necessary to acquire the property
in the public interest”. That should
be enough. This is a compromise of
a principle in the public interest.
Therefore, I would request the hon.
Minister in charge to kindly agree to
this change because this change on
the one hand will protect the private
citizen and on the other it will also
give a handle to Government in
appropriate cases to acquire property
in the public interest.

This clause 7 should be so amended
as to provide in the first instance an
occasion for every private citizen to
go to the Central Government and
submit his objections and after the
objections are considered and the
Government comes to the conclusion
that in the public interest it is neces-
sary to acquire this land only in that
case the acquisition may be made and
not otherwise.

Then again when the Act of 1947
was passed, we were practically
assured that since the war was over,
steps will be taken to de-requisition
the properties as much as possible
and as early as possible. I do not
know how that promise has been kept.
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saying that in some ' parts of India:

those properties which were requisi- -

tioned in the time of war have not

so far been released. After all requisi- -
tioning is only for a certain purpose -
years to come you can.

and if for
neither acquire nor de-requisition
the property, it means, then you are
not taking advantage of a provision
fulfilling the purpose for which it was
intended. Requisitioning is a simple

temporary affair and acquisition is a.

rmanent affair. If the requisition-
ing is made then one should think that
the requisitioning
very temporary period. I understand
some houses were requisitioned when

should be for a.

some of the sons of the owners were:

minors. If a house was requisitioned,

say, twelve years ago, then the person.
who owned them had no necessily to-

own and live in more than one house,
Now circumstances have changed and

some of the sons have become majors -

and they require the houses. Even
this provision which has been intro-
duced by the Select Committee will

not be enough. A person requires two .

houses if the family grows after some

years. He wants two houses instead "

of one, but he will have only one
house and not more. So far as the
value of the property is concerned, I
know of a case. A gentleman came
to me from Delhi whose house was
requisitioned by the Government
many years ago. He came to me in

distress. He wanted to get his house -

back, but he could not. Though the
house was vacated by one Embassy,
it was very soon given to another
€mbassy. I have no wobjection to
that. Government must have the
houses they require for their pur-
oses. At the same time, the un-
ortunate person whose house hap-
pens to be requisitioned must get it
back if he wants it. ‘Government
requisitioning accommodation is one
thing. But, the unfortunate man
whose house is requisitioned should
not be placed in such circumstances
that he is put to the greatest possible
hardship. If a person has a house
which will fetch him Rs. 50,000, if it
is requisitioned, it will fetch only

Rs. 25,000. He should not be placed"

in such a position that his sacrifices
are much greater than those of an
ordinary citizen. I have no quarrel
with the principle that the Govern-
ment should be in a position to
requisition the houses they require.
But, there is no reason why for the
mere reason of their being requisi-
tioned, a person should be made to
suffer much more than an ordinary
citizen. Thig is the basis on whic

I would request the hon. Minister to
consider the points and accept the-
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"important amendments that I have
submitted. That is all I have to sub-
mit at this stage.

12 NooNn.

Pandit Kunzru (Uttar Pradesh): As
rightly pointed out by my hon. friend
Mr. Buragohain, this Bill has under-
.gone many changes as a result of its
.examination by the Select Committee.
The House will remember that a
_great deal of the opposition to the
Bill existed on account of the power
that the Government had to requisi-
tion property occupied even by the
owner or his family, There were

- other objections too. But, I think
that this power caused greater resent-
ment than any other provision of the
Bill. I am glad to see that it las
‘been provided in clause 3 of the Bill
that no property in which the owner
himself or his family lives will be
requisitioned. It has further been
provided that no property shall be
reauisitioned unless the object for
which it is being requisitioned is
stated by the Government at the time
- of requisition so that when it is not
necessary for that purpose, it may be
returned to the owner or to the per-
sons occupying it ag tenants and rot
be used for any other purpose to
“which Government wants to apply it
Lastly it has been laid down that the
Bill will be in force for a period of
six years from the date of its com-
mencement. Of course, it can be
renewed; but it can be renewed only
aftext‘ further discussion by Parlia-
~ment.

The importance of these alterations

are obvious. But, the question of
residential property, that is property
occupied by the owner and requisi-
tioned before the passing of this Act,
requisitioned in 1939 or 1940, has not
yet been properly solved. The matter
was considered at great length by the
Select Committee and it made the
‘following recommendation:

“We further feel that in respect
of residential accommodation
already under requisition for
periods exceeding six years, every
effort should be made to derequisi-
tion them, if they, are bona fide
required for the residence of the
owner, as early as possible, pre-
ferablx within a period of three
years.

I do not know whether my hon.
- frlend Mr. Buragohain said anything
ifn his remarks with regard to this
recommendation of the Select Com-
~mittee. It he has not, may I request
+him and my hon. friend Mr. Gadgil
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to make the position clear? I hope
that he will be able to assure the
House that they will do their best to
carry out the recommendationg of the
Select Committee. If they do so, then,